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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, m Februgry 1048.

iThe Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honoursble Mr. G. V. Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

d ACHEIVEMENTS OF COUNCIL OF AGRICULTURAL RESEARCH

364, *Shri Damodar Swarup Seth: Will the Honourable Minister of Agricul-
ture be pleased to state:

(a) whether Government propose to have a comprehensive review of the
achievements of the Council of Agricultural Research; and

(b) whether any steps are contemplated for its effective functioning, as the
clearing house of information relating to agriculture and animal husbandry and
expounding its publicity activities ?

The Homourable Shri Jairamdbe Doulatratn: (a) and (b), The Governing
Body of the Indian Council of Agricultural Research at its meeting held in
January, 1948 have approved of the appointment of a Research Reorganisation
Uommittee to review the work so far done by the Council and suggest its future
lines of work. The Committee will shortly be constituted.

The proposal for establishing an Information Bureau under the Indian
Council of Agricultural Research is under active consideration, This Bureau,
when established, will be responsible for undertaking inter alia the collection
and collation of technical information and knowledge, for answering enquiries
pertaining tc agricultural and animal husbandry matters and for disseminating
results of researches which are capable of practical application in the farmers’
fields. The ‘proposed Buremu will also provide satisfactory facilities for train-
ing agricultural gradnates and officers from the various Provinces and States,
and also the centrally administered areas, in the art of propaganda and dis-
semination of practical knowledge with a view to help in narrowing down the
existing gulf between research and its application in actual practice.

Shri T. T. Krishnamachari: May I ask the Honourable Minister if the
terms of reference to the proposed Committee are to be confined only to resenrch
work of this Couneil or it ie also to include the financial side of its operations
as whenever the Couneil finds it is nqt convenient, it seems to be in the habit
of pushing away its responsibi'ity for research to the Agricultural Department?

The Homourable Shri Jairamdas Doulatram: It will consider also the
fnancial aspect of the problem.

Shri Ramnarayan Bingh: May I know what are the achievements of these
researches within the past few years?

The Honourable Shri Jairamdas Doulatram: That exactly is a matter which
will be reviewéd. ) .

Dr. Bakshi Tek Chand: Will this Committee have any membnrs of this
House also or will it consist only of experts?

The Honoursble Shri Jairamdas Doulstram: I will corsider thd sugges-

* tion. =
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- 8br T, T. Krishnamachari: May I ask.the Hopoursble ister .#t' he i
:Ware that the last report of the Committée that was iééuﬁim;or the hge:-
944-45 which was recently received in the Library aud no further report
of tl;e Committee’s activities has been available to the public or this House in
the intervening period between 1944-45 and now, Will the Honourable Minister
ensure that the efficiency of the work of this ‘Council of Agricultural Research
will also fofm part of the terms of reference to the Committee?
The Honourable Shri Jairamdas Doulatram: That wil be done,

Shri Ramnarayan Singh: What is the method by which the results of these
rceearches are brought to the actusl cultivatora?

The.Honourﬂ_Jle Shri Jairamdas Doulatram: There is another question on
that point. I will give a full reply when that question is reached. '

Shri T. T. Krishnamachari: May I ask the Honourable Minister if his
attention has been drawn to the recommendations of the Policy Committee on
Agriculture, Forestry and Fisheries, especially in regard to the reorganisation
of the Council of Agricultural Research? Wi'l he take this report into consider-
ation in framing the terms of reference to the Committee?

The Honourable Shri Jairamdas Doulatram: That also will be done.

COMPLAINTS AGAINST CONTRACTOE OF HINDU RESTAURANTS ON OUDH AND
TREUT RAIWAY . _

355, *Shrl Mohan Lal Sakeena: Will the Honourable. Minister of Railways
be pleased to state whether Government are aware that several complaints were
lodged with the Traffic and General Managers of the Oudh and Tirhut Railway
by members of the United Provinces Legislature and othet important persons
against the present.contractor, who supplies Hindu cooked food at Lucknow
Junection and its suburban stations on the Oudh and Tirhut Railway and that
no reply has been given and no action taken on the said complaints Ly these
authorities? If so, why?

The Homourable Dr. John Matthai: I am informed that no specific com-
plaints have been made to the General and Traffic Managers of the Qudh Tirhut
Railway by members of the United Provinces Legislature or other important
persons against the present contractor who supplies Hindu cooked food at
Lucknow Junction. Requests have, however, been made for his replacement
and suggestions have been advanced as to who might replace him. The Central
Advisory Council for-Railways last year recommended and the Rai'way Board

accepted their recommendation that contractors who have rendered satisfactory

gervice should not be replaced unless their removal is ]ust;iﬁed by proved com-
plaints against their service. Consequently the O.T. Railway have not been
able to consider the requests made to them. If however specific complaints are
made which admit of investigation, I will ask the Railway authorities to examine

them. .
ProarEss 1N CONSTRUCTION AND USE OF GANNAVAEAM AERODROME

1856, *Prof. N. G. Ranga: ‘Will the Honourable Minister of Communica-
tions be pleased fo state:

(a) whether any progress has
Constituent Assembly of India
geradrome for servicing airliners;

(b) Whether it is proposed to route -any of the Airways Companies vie
Gannavaram in flights between Calcutta and Madras and Delhi-Hyderabad
snd Madras; . >

Y Answer to thie question laid on the table, the questi being

been made since the last, session of the
(Legislative) in preparing the Ganpararam

T N




. BTARRED Qﬂlsﬁoﬁg AND ANEWERS 085

(c) whether any Airways Companies have asked for' permission to use
Gannavaram s me &s one of their stopping places during flighits 'betwecn
Delhi and Madrss, Calcutta and Madras-and Delhi-Hyderabad and Madtas énd-
if so, which; and _ : . R

(d) whether any of those Companies have been given permission to have
a service from Delhi to Madras via- Jubbalpore and Gannavaram and if so,
when this sservice will be started ?

The Honourable Mr. Rafl Ahmad Kidwai: (a) No, Sir.

(b) and (). Applications have been received by the Air Transport Licensing-
Board from Jupiter Airways Limited, Airways (India) Limited and Indian Over-
seas Airlines Limited for licences to operate air services between Calcutta and
Madrap with Gannavaram as one of the scheduled halts. J upiter Airways Limit-
ed has also applied for a licence to operate on the route Delhi to Madras with
Gannavaram as one of the scheduled halts.

(d) Airways (India) Limited have been granted a provisional licence to
operate on the Calcutta-Madras route via Gannavaram. Regular halts af
Gannavaram are however not being made as the aerodrome at Gaonavaram is
not yet properly equipped for the purpose.

Propuorion axp CoNsumpTION OF PAPER IN INDIA.

1357. *Seth Govinddas: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a) the quantity of paper manufactured in this country in a normal yeer and
its normal annual consumption; and

(b) whether Governmient propose to take steps to make arrangements for
training people in pulp and paper manufacture and to provide the financee for
starting such industries in this country with & view to make India self-sufficient
i pulp and paper?

The Honourzble Shri N, V. Gadgil: (a) The estimated production of paper
{excluding boards) during 1946 was 1,06,000 tons and during 1947, 80,000 tons.
The estimated consumption now is 2,00,000 tons. - PRI

(b) Arrangements for imparting training in Pulp and Paper_Industry already
exist at the Forest Research Institute, Dekra Dun. In addition, scholarships
are awarded periodically to suitable candidates to get technieal training abroad.

Government do not consider it necessary to finance Paper and Pulp Industry,
as there is no sign of dearth of private capital for schemes connected with the
expansion of this industry. _ -

AMALGAMATION OF RAILWAY ACCOUNTS AND AUDIT DEPARTMENTS AND AUDIT OF
ForrigN Trarric EARNINGS

" 858. *Shri Damodar Swarup Seth: Will the Honourable Minister of Rail-

ways be pleased to state:

(a) the reason or reasons for not amalgamating Railway Accounts and Audit
Departments; and ) R .

(b) the reasons for suspending the audit of foreign traffic earnings, by the
Chief Auditor, Railway Clearing Accounts?

The Honourable Dr. John Matthai: (a) The Railway Accounts and’ Audit
were separated in 1929 for reasons which will be found stated at length in the
reports of various expert committees, e.g., the Aeworth Committee, the
Dickinson Committee and the Wedgwood Committee, and in the memorandum
placed before the Railway Standing Finance Committee on Tth September 1928
all of which are ava'lable in the Library of the House. The scheme Had the
blessings of the Auditor-General and the subject was debated fullv on the floor
of the old Legislative Assembly. It was alto dealt with in the "report of the

" tAnswer fo this question laid on the table, the questioner being ab

.
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organization with an independent Audit establishment under an outside agenc

was much the better system ", Recently the re-amalgamation of (;'tuailway %elfdij;
and Aoc_oun_ts under the Auditor-General was again suggested by the Secretariat
Reorganisation Committee presided over by Sir Girja Shankar Bajpai so as to
-economise In superior personnel. The matter was examined in detail by a
committee including the Financial Commissioner of Railways and the Deputy
Auditor-General, Wwho came to the unanimous conclusion that such re-amalga-
mation was not desirable and no economies in superior maa power could resuls

therefrom. Government have accepted this conclusion. '

(b) The audit of foreign traffic earnings by the Chief Auditor of Railwav
‘Clearing Accounts Office has been suspended by the Auditor-General with the
-exception of the apportionment of traffic between Indian Government Railways
and the Railways which are not the property of the Government of India, because
he considered such suspension justified, now that all the principal Railwaye are
under State management,

Shri Mohan Lal Saksena: May I know in view of the fact that there is a
difference of views between the recommendations of the Reorganisation Secre-
tariat Committee and the committee appointed by the Honourable Minister,
whether he will consider the advisability of appointing an independent com-
mittee of this House to go into the recommendat'ons of both and find out as to
which should be accepted?

The Honourabls Dr. John Matthai: No, the last Committee which went
into this question was a committee which was appointed by the Cabinet, and
it was the Cabinet also which appointed the Secretariat Reorganisation Com-
mittee.

Shri K. Santhanam: May I know why the matter was not brought befora
the Standing Finance Committee?

The Honourable Dr. John Matthai: There was no Standing Finance Com-
mittee then.

Shri K, Santhanam: Will he bring it up now?

The Honoursble Dr. John Matthai: No, the matter has been dec'ded for
the time being.

PosTs AND GRADES OF SUPERIOR SERVIOE OPFIOERS IN RAILWAY A0COUNTS
DEPARTMENT

859, *Shri Damodar Swarnp Seth: Will the Honourable Minister of Railways
be pleased to stabe:
f Superior Service Officers and the grades of each, sanctioned
for “tgemt: oAcoo'::l:ts Department, since the separation of Accounts from
Audit on Indian Railways; snd _ .

ther th ts of Financial Commissioner of Railways, Direc_tor of
Accggn;h:ndermreectggsof Finance in the Railway Board are also included in the
posls referred to in part (a) above?
The Honourable Dr. John Matthai: (a) The Superior Service posts sane-
tioned permadently for the Railway Accounts Department on the 1st April
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1929 when the Accounts were separated from Audit were, excluding the Burma
Railways, as follows:

Senior Adminjstra_tive posts . B
Junior Administrative posts T e 7
Senior Accounts Officers e 11
Junidr Accounts Officers (including deputation reserve) . 21

) Total e 44

After all company-owned and company-managed ra‘'lways have been brought
under State management, and after the partition, the permanent sanctioned
strength at present is as follows:

Senior Administrative posts .. 8B
Junior Administrative posts e 14
Senior Accounts Officers e 25
Junior Accounts Officers .. 26

. Total .. 78

(b) Except the post of Director of Accounts, the other posts are not included
in the cadre of the Railway Accounts Department.

Mr. B. K, Sidhva: What is the grade of the senior Superior Service officer
and the junior service officer? ;

The Honourable Dr. John Matthai: I am afraid I cannot give the figures
ofthand, but I will give the Honourable Member the information he wants.

1360, * ~

IMPROVEMENT IN AGRICULTURAL METHODS aND Fuxps T0 BrHAR PROVINCE FOR
IRrrIGATION PURPOSES.

361. *Shri Ramnarayan Singh: Will the Honourable Minister of Agriculture
be pleased to state:

(a) what steps the Government of India are taking at present to improve
agricultural methods;

(b) whether any allotment of funds has been made to the Province of Bihar
for purposes of irrigation for the year 1947-48; and

(¢) the names of all agricultural machinery (including all machinery for
irrigation purposes) available for the development of agriculture?

The Honourable Shri Jairamdas Doulatram: (aj The Government of India
are taking steps to improve agricultural methods in two ways; first by initiating
-several schemes of research on these methods through the Indian Council of
¢ Agricultural Research and second by advising on and actually subsidizing
‘various schemes for improved agricultural methods, such as better facilities for
iirrigation, introduction of mew types of agricultural implements, distribution
iof improved seeds*and manures to the cultivators.

(b) Irrigation schemes of the Bihar Government involving a total expendi-
i ture of about 34 lakhs during 1947-48 have been approved by the Government
; of India in principle so as to enable the work to be proceeded with. The actual
| share of subsidy to be paid by the Central Government will, however, be decid-
‘ed after the réceipt of further detai's from the Provincial Government.

tPosthoned to be answered on the 24th February, 1048.
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‘(¢) The Government of India have the following a icultural machin
‘ ( e
available with them for the development of agricv.ltgureg?n India: (i) Ha:gy
g;am foi-l the reclamation of land, and (ii) Boring rigs for the construction
-wells.

. ]Agart from these machines available with the G-overr‘lment of India, Provin-
cfwitr' overnments and the public have gone in for a large number of lighter
cultivagion tractors, improved ploughs agd pumps for irrigation purposes.

Prof. N. G. Ranga: Is it true that'a large number of tractors and bull-
dozers have been purchased by the Government of Ind'a and that they are
all going to be kept here in Delhi for purposes of demonstration, instead of
f}fmg?dlatmbuted between different Provinces for demonstration and other work
there

The Honourable Shri Jairamdas Doulatram: No. That is not a fact.
Quite a large number of tractors are now at work in the U.P. and will be going
also to C.P.

Prof. N. G. Ranga: TIs it not a fact that a very large station w'th a number
of these tractors and bulldozers is being built up here in Delhi and that there
is not much scope for adequate demonstration work in this area alone ?

The Honourable Shri Jairamdas Doulatram: I think what the Honourable
Member seems to be referring to is a large number of tracfors which have
recently been pufchased and which are undergoing repairs and so are not yet
In use, ’

Shri Ramnarayan Singh: Are there any terms on which the Central Gov:
ernment give contributions to the Provinces, I mean subsidies to the Provinces?

The Honourable Shri Jairamdas Doulatram: With regard to subsidies, the
position is that the Government of India undertakes to contribute 50 per cent.
of the unr.i.uw.ative portion of tie expenditure. .

Prof.N. G. Ranga: Are Government financing any animal nutrition ex-
perimental stations? i _

The Honourable Shri Jairamdas Doulatram: How does it arise out of this
question ? -

Prof. N. G. Ranga: For the ‘feeding of cattle?

The .Honourable Shri Jajramdas Doulatram: I will require notice of that.

Shri Ramnarayan Singh: Is it one of the terms of the Central Government
that contribution to cultivators will be given by the Provincial Governments
on the condition that.the cultivators would share half of the expenditure them-
selves?

The Honourable Shri Jairamdas Doulatram: I will require-notice of that.

, Dr. P. 8. Deshmukh: Have the Government acquired any tractors and
bulldozers. from the Disposals Department?
-

The Honourable Shri Jairamdas Doulatram: Yes.
Dr. P. S. Deshmukh: Have all of them been acquired ?
The Honourable Shri Jairamdas Doulatram: I could not say offhand.

Dr. V. Bubramaniam: What are the achievements of' the Agrioultural
Institute, Pusa?

Mr. Bpeaker: The question is vague; the Honourable Member may put a
specific question for eliciting information.

The Honourable Shri Jalramdas Doulatram: T am prepared to give the

fol'est information if a specific. question is put next t'roe,
Sidb FEIR s, e -
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Prof. N. @, ‘Ranga: Is it not a fact that Government do not have sufficient

. machinery needed for putting up these tube-wells, and if so what steps are

Government taking to acquire the necessarv machinery or import it?

The Honourable Shri Jairamdas Doulatram: Tt is true that Government
have not adequate machinery, look'ng to the task that has to be done. Every
effort will be made to aequire the necessary machinery—much depends on the
funds at the disposal of the Government of India for this purpose.

Shri K, Hanumanthaiya: Are the Government thinking of manufacturing
agricultural machinery like tractors and bulldozers? -

The Honourable Shri Jairamdas Doulatram: Not at present.

Shri K. Hanumanthaiya: In the future?

‘The Honourable Shri Jairamdas Doulatram: Certianly, in the future.

Shri B. P. Jhunjhunwala: Arising out of the answer to part (b) of the
Question, were such a'lotments made even in previous years?

The Honourable Shri Jairamdas Doulatram: -1 will require notice regard-
ing previous year's figures.

Dr. P, 8. Deshmukh: Have any steps been taken for any machinery that
is useful for agricultural purposes, which is with the Disposals Department,
t be made available to the agriculturists? :

The Honourable Shri Jairamdas Doulatram: T cannot say whether every
effort has been made—every effort will be made. ’

Shri Ramnarayan Singh: Do the Government give any concession to the
agriculturists for obtaining the agricultural machinery?

The Honourable Shri Jairamdas Doulatram: If there ic any definite pro-
posa’, Government will very sympathetieally consider it.

ST00K OF SUGAR WiTH DEALERS IN vARIOUS TowNs oF ATMER-MERWARA

362. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Food be pleased to state what was the stock of sugar with different wholesale
and retail dealers in the city of Ajmer and the towns of Beawar, Nasirabad,
Pushkar, Vijaynagar and Kekri in the province of Ajmer-Merwara on the Tth
December 1947 ?

(b) Were these stocks imported by the wholesale dealers themselves on their
own aecount, or for and on behalf of the Governiment?

(¢) Who was responsible for the profit or loss in these transactions—Govern-
ment or the dealer concerned?

(d) What orders, if any, were passed by the District Rationing Officer or_i.he
Provincial Government for the disposal of the stocks of sugar at the various
places referred to in part (a) above and on what dates were such orders passed”

(e) Did the District Rationing Officer or the Provincial Government take
possession of the stock of sugar in any of these places? If so, on what dates,
in what manner and under what provision of law ?

The Honourable Shri Jairamdas Doulatram: (a) Total stocks with whole-
salers and retailers on 7th December, 19047 as reported by the Ajmer.Merwara
administration were as follows:

Ajmer ... 8,019 bags.
Beawar ... 1,000 bags.
Nasirabad . ... Nil
Pushkar and Vijayanagar . ... Negligible.
Kekri 400 bags.
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(b) Stocks were imported by wholesale dealers against quotas allotted to the
administration by the Bugar Controller for India.

(c) They were to be sold at the price fixed by the local administration on
the basis of cost and rates prescribed by the Sugar Controller for India. Under
these arrangements the dealers were entitled to get the commission fixed by the
Sugar Controller. The allowances to the dealers purported to cover their ex-
penses and profit, but within the allowance the responsibility for profit or loss
lay with the dealer.

(d) Stocks at all these places were requisitioned by the District Rationing
Officer before decontrol of sugar under Chief Commissioner’s Notification
No. R/X, dated the 6th December, 1947 issued under the Bugar and Sugar
Products Control Order, 1946, The requisitioned stocks except a small quantity
«of 50 bags which was kept in reserve for emergency purposes were distributed
in the rationed towns of Ajmer, Beawar, Nasirabad, Pusbker and Vijayanagar
on ration cards on a per capita basis as under:

December January
Ajmer 4 geers 2 seers
Beawar 6 , .-
Nasgirabad 4 ,, 12 ch. -
* Pushkar 2, 1 geer
Vijayanagar !

In the ease of rural areas, the distribution was made on a per capiia basis
on the recommendation of the local village Panchayat under the supervision
of the Sub-Divisional Officer.

(e) Possession of stocks was taken by the Disirict Rationing Officer under
the sbove-mentionel Notification in Ajmer and Beawar on the 6th and Tth
December respectively. .

QUANTITY OF SUGAR RECEIVED IN VARIOUS TOWNS OFJAJMER-MERWARA
1v DECEMBER, 1947 _

363. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Food be pleased to state what quantity of sugar was received in the city of
Ajmer and the towns of Beawar, Nasirabad, Pushkar, Vijaynagar and Kekri in
the Province of Ajmer-Merwara in respect of the quotas allotted to various dealers
subsequent to Tth Decernber, 1947 and who took delivery of such suger and how
it was disposed of ? .

(b) Were any orders ‘for the distribution of suger passed by the District
Rationing Officer or the Provincial Government on 8th December, 1947 and on
stbsequent dates in respect of the stocks of sugar with the various dealers in
the province? If so, to what effect and under what provision of law or legal
authority were such orders passed?

The Honourable Shri Jairamdas Doulatram: (a) Quantities of sugar received
subsequent to 7th December, 1947, by Ajmer and Beawar dealers were 2,186
and 1,094 bags respectively. No sugar was received at the remaining places
wentioned. Deliveries were taken by the District Rationing Officer at Beawar
and by the Sugar Merchants Association under Government Orders at Ajmer.

These stocks along with other requisitioned stocks except a small quantity
of 50 bags which was kept in reserve for emergency purposes, were distributed
in the rationed towns of Ajmer, Beawar, Nasirabad, Pushkar and Vijayanagar
on ration cards on a per capita basie as under:

. Decomber January
Ajmer 4 seers 2ge0rR
Beawar - - 6 geors .
Nasirabad 4 geors 12 ch, .

Pushkar and Vijayanagar 2 seors < 1 geer
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In the case of rural aress, the distribution was mede on a per capita basis.
on the recommendation of the local village Panchayat under the supervision-
of the Bub-Divisional Officer.

(b) Orders regarding distribution of sugar passed on or subsequent to 8th
December 1947 by the District Rationing Officer were in respect of stocks the
ownership of which had already passed on to the Local Administration under
Chief Commissioner’s Notification No. R/X,? dated the 6th December, 1047
issued under the Sugar and Sugar Produets Control Order, 1946, and no pro-
vision of law or legal authority was necessary to dispose them of.

GOVERNMET'S PLANS FOR LARGE ScALE CULTIVATION WITH TRACTORS

864. *Shri V. O. Kesava Rao: Will the Honourable Minister of Agriculturs:
be pleased. to state:

(a) how far the plans of Government to start large scale cultivation using
tractors have matured:

(b) how the plots selected for cultivation will be irrigated;

(¢) on what basis these lands are given to the cultivators who have been or are-
to be settled on the land for the purpose of cultivation; and

(d) whether Government propose to give accommodation to these settlers?
The Honourable Shri Jairamdas Doulatram: (a) The progress made im
various Provinces in mechanical cultivation is indicated be'ow:

U.P.~—~The Government of the United Provinces have prepared a scheme for
reclaiming 1,50,000 acres of waste land during the next five years. Operations
have started for reclaiming 20,000 acres in Meerut Khaddar and 50,000 acres in
Nainital Tarai. Tt is expected that about 10,000 acres will be reclaimed in cach
of these two areas by the end of May 1948. Arrangements are also being made
for follow up cultivation in these areas after the lands have been reclaimed.

Tractor operations are also expected to begin shortly in Jhansi for eradication
of kans on about 10,000 acres,

C.P. and Berar—The Government of the C.P. and Becm have a five-vear
plan for reclaiming 50,000 acres of kans infested lands. The Provineial Gov-
ermment have completed preliminary arrangements for ploughing ten thousand
acres of this land in the Saugor district and a unit of 80 tractors has left De_lhl
for operations in that area. The Provineial Government are also conszdenn_g
the question of purchasing some tractors for ploughing fallow land of the culti-
vators on demand.

Bihar—The Government of Bihar haye a plan to reclaim about 40,000 acres
in Saharsa District. Of this 8,600 acres have eiready been reclaimed by manual
labour. The Provincia' Government are also examining the possibilities of
reclaiming large tracts of land in South Bihar and Chota Nagpur.

Urissa.—The Government of Orissa have a five year _pIan for recla_immg
50,000 acres. A unit of the Central Tractor Organisation is expected to reach
the site near Sikonda by October 1948 for operations.

The Governments of the West Bengal and Bombay have a five-year plan
for reclaiming 50,000 acres and 80,000 acres respectively.

(b) The coldnisation areas in the Khadar and Tarai possess sufficient mois-
ture. Artificial irrigation is, therefore, not an important pre-requisite to the
successful fruition of development programme in these areas. It is, however,
proposed to instal tube-wells to provide water whenever required as an Ynsurance

, 8gainst draught. .

(¢) Reclaimed land in the Khadar and the Tarai wiil be allotted to coloniste
on & 10 acre unit basis on sn annual rent of Rs. 6 or Rs. 7 per acre. "The culti-
~ators will possees hereditary rights but will not be allowed to sub-let or alienste
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¥ s LT
their holdings. They will have to conform to the rul i
. Losg W L 10 es and regulations of the
Co-operative Sc_»cletnes in"the matter of ‘cultivation and ma.nagéi),ent.

(c_l) Govemment_ contemplate building houses for sett'ers in Khaddar and
Tfa.rsg sreas and will recover the cost in 20 to 25 years. There is no question
of giving aceominodat'on in Jhansi as no new settiers are involved at present.

Prof. N. @. Ranga: Is any effort being made to give preferenee o the land-
less agricultural workers to be settled on such lands? o

The Eonourahle_ Shri Jairamdas Doulatram: That would be primarily a
concern of the Provincial Governments.

Prof. N. @. Ranga: But what is the present position? Is there any infor-
mation in the possession of the Government of India, or is the Government of
’fnd“a giving any advice to the Provincial Governments to see that preference
15 given to the land'ess agricultural workers to be settled on such lands?

. The Eqnm:rsble Shri Jairamdas Doulatram: So far as I am aware, there
is no specific proposal before the Government of India, but Government of
India will consider the suggestion.

Shri H, V. Eamath: Do Governmeng propose to initiate any legislation 1o
prevent the fragmentation of holdings ? .

“Mr, Speaker: Order, order, That would be a subject for the Provineces.

Prof. N. G. Ranga: What is the position, Sir, in.regard to these.reclaimed
'ands? Are they -going to be cultivated jointly and co-operatively or are they
going to be d'stributed as between these various setflers?

The Honourable Shri Jairamdas Doulatram: FExcept probably in U.P.,
there is no definite scheme so far as T am aware. It is probably being given to
individuals for individual eultivation except in the U.P.

Prof. N. G. Rangat Will Government consider the adv'sability of suggesting
to the Provineial Governments that co-operative undertakings should be develop-
ed instead of these individual holdings again?

The Honourable Shri Jairamdas Doulatram: Government wil' consider that
suggestion.

Oy S paagsdy 8 by ey iyl LS 1 gl e glayS | Sl ‘
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Giani Gurmukh Singh Musafar: Are the Government prepared to grant any
piece of land on co-operative lines outside the East Punjab to the West Punjab
Refugee peasants? .

The Honourable Shri Jairamdas Doulatram: Does this arise, Sir, from the
present question ? .

My, Speaker: Order, order. This will be & provincial matter, as the Honour-
able Minister has already said.

shri Ramnarayan Singh: May I know what is the contribution of the Central
Government towards the cost of the reclamation of the land done by the Pro-
vinces ?

The Honourable Shri Jairamdas Doulatram: The contribution is the use
of the tractors!

Parurwe PrIOES oF Gur AND its EFFRCT ON AGRIOULTURAL EcoNoMy oF INDIA

385 *Ch. Ranbir Singh: Will the Honourable Minister of Food be pleased to
state: - )

(a) whether it is a fact that the price of Gur has gone down from ‘Rs. 24 te
Bs. 8 per maund;‘and



ETYTTI STARRED, QUESTIONS AND ANSWERS. , ... 993
(b) if so, whether Government propose o take steps to .check the fall in the

rice of Gur, so that the agricultural economy of the
fisturbad ) gr y o country may not be

The Honourable Shri Jairamdas Doulatram: (s) The Honourable Member
has not mentioned any particular area and the period to which the fall in price
relates. Presumably he has the situation in U.P. in mind, where gur prices
have fallen substantially since decontrol of suga: and gur In September 1947
the market price of gur in U.P. was about Rs. 20 per maund. On the eve of
decontrol, i.6., on 1st December, 1947, against the controlled price of Rs. 13-4-0
per maund the market price was Rs. 15-12-0 at Muzaffarnagar, while the price
Teported for the week ending 6th Februayy, 1948 for the same market was
Rs, 8-8-0 to Rs. 9-4-0 per maund. Prices of gur in other surplus areas, namely,
Madras and Kolhapur, have also fallen, though not to such a large extent,—n
Madras from Rs. 15 to Rs. 10 per maund and in Bombay from Rs. 20 to Rs. 15
per maund.

(b) The cause of the great fall in the price of gur in the U.P. iz the lack
of transport. Government are trying their best to find more transport. Gov-
ernment are anxious that the interests of the producers of gur should be safe-
guarded. Short of re-imposing control, government will consider the suitability
of any other measures which may be suggested ob help the gur industry.

Mr. R. K, Sidhva: Will the Honourable Minister state whether the Gov-
ernment will also bear in mind the trade union workers—I mean the industrial
worlers—while safeguarding the interests of the agricultural peasants, and
see that the price does net go up?

Some Honourable Members: Oh! Industrial workers?

Shri Deshbandhu Gupta: May T know, Sir. if the Honowable Minister is
aware of the fact that in U.P., particularly in the Meerut district, the presen

- level of price does not permit the kisans to manufacture gur; that if due care
is not taken to arrange for transport facilities; and that if the same prices
continue. the sugar cane crop will dry np and it will not be useful for gur
manufacturing and the result will be a terrible waste?

The Honourable Shri Jairamdas Doulatram: Government will take every
possible step to prevent that. -

-Shri Deshbandhu Gupta: Has there been any response from the Transport
Ministry?

The Honourable Shri Jairamdas Doulatram: We are trying our best.

The Honourable Dr. John Matthai: As far as the Transport Ministry is
concerned, the position in regard to gur is that like all foodstuffs, movements
on private account have been raised from Class IV to Class II and if there
are any cases where on grounds of emergency it is necesssry to provide special
assistance, I am prepared to make arrangements for Lfting specific quotas of
gur to Class 1.

Shri Deshbandhu Gupta: Is it not a fact, Sir, that there are 20 lakhs of
maunds of gur lying in Meerut distriet awaiting transport’

The Honourable Shri Jairamdas Doulatram: That may be a fact, but as
has been stated just now, every effort is being made to speed wup their
transport. . !

Shri Deshbandhu Gupta: Has this particular fact been brought to the
notice of the Transport Ministry?

The Honourable Shri Jairamdas Doulatram: The whole probkem of U.P.
is before the Transport Ministry.

Ch. Ranbir Singh: Is it not a fact, Sir, that gur is eing sold at Rs. 8 in
Rohtak district in Fast Punjab? '
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The Honourable Shri Jairamdas Doulatram: That may be so.

Shri H, V. Eamath: Did not Government give an assurance, Sir, some
Pllllll;: ago that the prices of agricultural commodities will not be allowed to
alls

Mr, Speaker: Order, order. The question is vague. It need mot be

answered,

1 might here invite the attention of Honourable Members to the rules with-
in which questions are permitted. I find there is an attempt to argue certain
matters; to give information; and to make suggestions for action. Now, all
questions containing arguments or suggestions for action ure not permissible
under the Rules, but my diffieulty in respect of supplementary questions is ths.
By the time the Honourable Member has put his question—and I do not know
what he is going to ask unless he has put his question—and I find he has put a
question which is not admissible, Honourable Minister answer them without
waiting for my ruling s to whether the question is admissible or not

Prof. N. @. Ranga: So much the better, Sir!

Mr. Speaker: No, it is not better. It is bad. Therefore, 1 am inviting the
attention of Honourable Members to the fact that questions are really intended
for the purpose of getting information and not for advancing arguments or
making suggestions for action to Ministers,

The Honourable Members may, therefore, concentrate on getting informa-
tion rather than making suggestions. Suggestions could be made individually
afterwards. I would request Honourable Members to bear in mind this rule.

Shri Mohan Lal Saksena: But this is taking matters too seriously, Sir.
Mr, Speaker: Yes, we have to take matters seriously.

ScEMES OF DEEP SEA-FISHING FROM TRAVANCORE, MADRAS aND ORissa

386. *Shri V. 0. Eesava Rao: (a) Will the Honourable Minister of Agricul-
ture be pleased to state whether Government have received any schemes on ihe
subject of deep sea-fishing from Travancore, Madras and Orissa ?

(b) How many Government-owned factories for fish-curing for industrial
purposes exist at present and where are they located?

The Honourable Shri Jairamdas Doulatram: (a) Yes.

The Cenrtral Government have sanctioned & grant of Rs. 4,93. 000 for deep
egea-fishing schemes of the Madras Government.

A grant of Rs. 1,682,200 has been made to the Government of Travancore
for development of the fisheries of that State. The fisherier development
schemes include & scheme for purchase of a Purse Seiner boat of 65 tons and
other auxiliary vessels.

The Government of Orissa have asked the Central Government to base ome
of their fishing vessels at Chandbali port. The question of carrying out fishing
operations in the Bay of Bengal and aroung Orissa is being actively pursued.
A fishing vesScl will be based at a suitable port in Orissa as soon as it ean be
obtained from ebroad. :

(b) Apparently the¢ Honourable Member’s question refers to “‘Fish Curing”
yerds which are maintained by Provincial Governments for Salting and drying

®
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surplus catches of fish in various ceutres. According to the avsilable inﬁormap
tion there are 155 fish curing yarda:

West-Coaet (Madras and Southern)—
1§ in Ratnagiri Distric, _
14 in North Canara District. -
22 in South Canara District.
34 in Malabar District.

2 Coghin.
12 Travancore.

102 102.

East Coast; Madras ... 49, 53
Orissa )

B

Toran 155

Shri V. O. Kesava Rao: May I know whether Government have any plans
at all to tap this source of wealth?

The Homourable Shri Jairamdas Doulatram: They have definite schemes
before them. They are trying their best to get the requisite number of trawlers
and train men to work these trawlers.

Shri V. C. Kesava Ra0: May I Lnow whether anyone has been given
powers for fishing in deep sea? ’

The Honourable Shri Jairamdas Doulastram: I require notice of that
question.

METEOROLOGICAL OBSERVATORIES IN INDIA

367. *Shri V. C, Eesava Rao: (a) Will the Honourable ' Minister of Com-
mu]r:ggs::ions be pleased to state the total number of Meteorological Observatories
in India?

(b) What is the particular subject studied in these observatories?
(¢) Are any of them fitted with Precision Chronometers?

(d) If the answer to part (c) above be in the negative, how is fime correctly
fixed for astronomical observations ? '

The Honourable Mr. Rafl Ahmad Kidwai: (s) and (b). There are different
types of Observatories mainfained by the India Meteorological Department.
I lay on the table of the House a statement giving details of these Observa-
tories and the work carried out by them.

(¢) and (d). All these Observatories are provided with accurate ‘Chronometers
and precision clocks. The Meteorological Department makes accurate deter-
mination of time in the observatories by astroncmical method, as well as, by
reception of radio time-signals issued from Greenwich.
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ooh Statement

(1) Number of first class surface observatories which take i:ontipunun records
of all t logical el te such as pressure, tempersture, humidity, wiad -/

velocity, wind direction, rainfall, ete. ... e 14
2) {Imber of second class observatories. - These take observations of 202
Number of third class observatories. meteorological elementa - 10
Number of fourth class observatories: three times or two times B
Number of fifth class observatories. or onse daily. 16
Number of sixth class observatories. . ’ - §

{3) Pilot balloon observatories which take observations of the velocity and
direction of wind in the upper air. 48

' (4) Radio-sonde observatories which make daily sounding of the atmosphere

to find ont the pressure, temperature and humidity at di t levels in the
upper atmosphere, " . 12

In addition, there are about 2,500 raingange stations maintained mainly by Pro-
vincial Governments and Indian Btates. Lt

(5) There is one astronomical observatory at Kodaikanal, which makes  continuous
observations of the ph efia on the surface of the sun.

{6) There is one magnetic observatory &t Bombay which maintains continuous records of
the magnetic variations of the earth, :

(7) There are four seismological observalories st Bombay, Kadaikanal, Delhi and
Calcutta, which are equipped ot provide information regarding earthquakes wherever they
may occur.

e —
CONETRUCTION OF RAILWAY LINES OF SMALLER GAUGE THAN NARROW GAUGE

368, *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Railways
be pleased to state whether any scheme was under consideration of Government
for the construction of railway lines with a smaller gauge than the narrow gauge?

(b) Is it & fact that such railway lines have been constructed in the State of
Nawanagar ? ' B

The Honourable Dr. John Matthai: (a) No scheme was contemplated by
th? Government for the construction of Railways with gauge smaller than
2 feet. - oL

(b) Presumably the Honourable Member is referring to the system of trans-
port kmown as Skeleton’s guideways. If this is so, I would refer him to my
predecessor’s reply to starred question No. 286, asked by Mr. P. B. Gole en
6th November, 1946 and also to my reply to starred question No. 1471, asked
by Mr. Ahmed E. H. Jaffer on 9th April, 1947, in this House. I have nothing
further to add.

NOX-ABRIVAL o GooDs FROM WgesT PUNJAB DISPATCHED BEFORE PARTITION

369, *Giani Gurmukh Singh Musafar: (a) Will the Honourbla Minister of
Railways be pleased to state whether it is a fact that goods worth lakhs of Tupees
despatched by non-Muslims from West Punjah before the partition of Punjab,

have not redched India ?

(b) What steps do Government propose to take for the res .
goods to their rightful owners? Propos e Ior the restoration of these
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- The Honourable Dr. John Matthai: (s) Government understand that goods
valued at a substantial amount of money despatched from West Punjab before
partition have not yet reached destination.stations in India,

(b) Specific instances of non-receipt of ‘goods brought to the notice of the
Railways concerned are enquired into and references made to the North West-
ern Railway where necessary. '

Shri Mohan La] Saksena: Will the Honourable Minister try to collect defi-

nite information regarding consignments despatched fromn Pakistan and which
have not been received here?

The Honourable Dr. John Matthai: We have tried our best to collect the
information, but the Honourable Member will appreciate, that, in the dircum-
stafices prevailing, no definite information can be collected.

Shri Mohan Lal Saksena: .Sir, has the Honourable Minister not received
complaints from consignees giving detfails about the consignments despatched?

The Homourable Dr. John Matthai: I have had details regarding various
cases of this kind, and such enquiries as we have made lead me to think
that most of these goods have been looted on the way by mobs.

e

S E A

D1SCONNECTION BRTWEEN VARIOUS Towns oF East PUNJAB DUE To RADCLIFFE
AWARD

870. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Railways be pleased to state whether certain important towns of East Punjab
were disconnected from each other consequent on the Radeliffe Award ?

(b) Have these towns been connected again by constructing new railway
lines ?
(e) If not, do Government propose to do so, in the near future?

(d) Have Government any plan to construct new railways in East Punjab, so
as to strengthen the Western border of India, as well as to help the re-organiza-
tion of trade in East Punjab?

(e) If the answer to part (d) above be in the affirmative, when will that plan
be implemented ?

The Honourable Dr. John Matthai: (z) The only important towns f Fast
Punjab which have lost direct rail connection with sach other, consequent on
the Radeliffe Award, are Ferozepore and Amritsar. Before the partition, the
shortest route between these towns was via Kasur which now falls in Pakistan

but at present the route passing wholly thiough Indisu territory
Jullundur.

(b) No.

(e) No. ¢
(d) There are no such concrete proposals under consideration at present.
(e) In view of reply to part (d), the question does not arise.

is - via

UNSTARRED QEUSTION AND ANSWER

DOMESTIC CONSUMPTION AND PRODUCTION OF INDUSTRIAL PRODUCTS AND RAW
MATERIALS

3. Seth Govinddas: (a) Will the Honourable Minister of Industry and
Bupply be pleased to lay on the table of the House a statgment showing the
quantity of: (i) domestie production and consumption; (ii) pet imports; and
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{fii) net exports during a normal year of the following:
ates

1, Food. 9. Nitra 17. Glromite.

2. Iron. 10. Buipher. 18. Tungsten.

8. Machinery. 11. Cotton. 19. Wool.

-4. Chemicals. 12. Alaminium. 20. Potash.

5. Coal. 13. Zine. 21. Phosphates. -
6. lron Ore. 14¢. Rubber. 22. Tin.

7. Copper. 15. Manganese. -23. Mercury, and
8. Lead. 16. Nickel. 24. Mica?

(b) What art the steps Government propose to tske to build up adequate
reserves of the industrial products and raw-materials mentioned in part (a)
above, and to increase the production of any of the above items, in case India
has to depend on import of that industrial product?

.- The Honourable Dr. Syama Prasad Mookerjee: (a) A statement is attached.
(b) The Honourable Member must be aware of the efforts being made to
"dncrease industrial production in the country. BSteps have also been taken to
import essential requirements within the limitations imposed by availability
in world markets and the country’'s foreign exchange resources.
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CANCELLATION OF MEETINGS OF ''HE ASSEMBLY I"iKED‘ FOor
SATURDAYS DURING THE CURRENT BESSJON

Mr. Speaker: I have to inform Honourable Members that in consonance
with the desire expressed by Members that there should be no meetings of
the Assembly on Saturdays, no business has been put down for Saturday,
the 28th February, except the presentation of the General Budget at 5 p.mM.
Honourable Members will please note that we are meefing on the 28th Febru-
ary for the presentation of the General Budget. As regards the remainiug
Saturdays during the current Session, I have to inform Houourable Members
that the meetings for those days have been cancelled. As Saturday, the 6th
March, was fixed as one of the days for the voting on demands for granis in
respect of the General Budget, I have allotted in lieu of that date, Monday,
the 15th March, for the voting on demands for grants. D

I may remind Honourable Members that from and oftsr Monday, the 2rd,
mieetings of the Assembly will commence at 10-45 a.M. and not at 11 aM. I
am stating this just as a reminder. '

RAILWAY BUDGET—LIST OF DEMANDS
SeEcOND STAGE -

Mr, Speaker: The House will discuss the Demands for Grants in respect cf
Railways now. I understand that a list showing the agreed Cut Motions whica
will be moved has been circulated to Honourable Members. e

As regards the time limit for speeches the usual practice has been to fix a
limit of 15 minutés for all speakers including movers of the Cut Motions and
20 Minutes for the Honourable Ministers ceplying. 1 trust this suits Honour-
able Members.

Demaxp No. 1.—Rammwaxy Boarp

The Honourable Dr, John Matthai (Minister for Railways and Transportj:
Sir, I move:

“That a sum not exceeding, Rs. 32,25,000, be granted to the Governor General to defray
the charges which will come in cenrse of payment during the year ending the 3lst day of
March, 1949, in respect of the ‘Railway Board".”

Mr. Speaker: Motion moved:

““That a sum not exceeding, Rs. 32,25,000, be granted to the Governor General to defrs
the charges which will come in course of payment during the year ending the 3lst day é
March, 1949, in respect of the ‘Railway Board'.”

I think it would be better if the Honourable Minister also rnoves Demands
No. 8 and 5.

Demaxp No, 8.— MISCELLANEOUS FxPENDITURE

The Honourable Dr, John Matthai: Sir, T move:

“That a sum not exceeding Rs. 42,00,000, be granted to the Governor General to defray
the charges which will come in course of payment during the year ending the 3lst day of

March, 199, in respect of ‘Miscellaneous Expenditure’.

Mr, Bpeaker: Motion moved:

“That a sum not exceeding, Rs. 41,94,44,000, be granted to the Governor General to defray
the charges which will come in course of payment during the year ending the 3lst day
of March, 1M8, in respect of ‘Miscellaneous Expenditure’.”

«DEManD No. 5.—WorkiNG ExpENses—REPAIRS AND MamwTENANCE
The Honourable Dr, John Matthai: I beg to move:
“That a sum not exceeding Rs. 42,00.000, be granted to the Governor General to defray

the charges which will come in cowse of payment daring the yea ding the
of March, 1949, in respect of ‘Working Expenses—Repn]i;E and Bd.a::n:;mn;‘." Slsv day
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Mr. Speaker: Motion moved:

*“That & sum not exceeding Re. 41,04,44,000, be granted to the Governor General to defray
the charges which will come in conrse of payment during the year ending the 3lst day
of March, 1849, in respect of ‘Working Expenses—Repairs and Maintenance'.”

< Mr, Rempath Goenka will move his cut motion now.
Point of Order that the Cut Motions should pertain to one grievance only.

Haji Abdus Satiar Haji Ishaq Seth (Madras: Muslim): Mr. Speaker, Bir,
before Mr. Goenka moves his cut motion, may I raise a point of order? The
cut motion that Mr. Goenka is going to move is for the purpose of discussing
the ingfficiency and corruption in the Railway Administration. It has been
ruled in this House very often that these motions have to be definite and that

- they should pertain to one grievance only. I have a number of decisions here
from the Chair and it has always been held that these motions should portain
to a definite matter, so that the House may be able to vote upon that definite
question; and the other is, that a cut motion should treat with only one
grievance. The question that my Honourable friend wants to raise is really not
definite. He refers to ‘inefficiency’. Under ‘inefficiency’ the whole Railway
Administration could be brought under discussion. On this score the whole
of yesterday's debate van be repeated todsy. Then, Bir, ‘corruption’ is also
tagged on to this, which alone could have been one subject. I am not merely
raising an academic discussion. This is a matter which concerns the rights
and privileges of the House to give expression to its opinion on a particular
matter. This thing has been going on even in the last session and you were
~good enough to relax that rule at that time, as perhaps Members were all new.
For future guidance we should have a ruling that these motions should -relate
only to one definite matter.

I have got a decision here, the latest one in 1942 and that says that the
question to be raised under a cut motion should be definite and that it should
raise one particular question and should not be a roving motion like the one
wh'ch my Honourable friend proposes to move. Therefore, I should like to
have a ruling from the Chair at least for future guidance.

Mr. Speaker: I entirely agree that any subject for discussion sought to be
raised must be a definite one and that, on any motion there could be only one
issue and not more than one issue. But even after having stated that general
proposition, the dfficulty comes in the application of that rule to any con-
crete case. So far as the present motion is concerned, I do feel that
it does not contain one matter. There are two subjects, as the Honourable
Member has rightly pointed out. I will, therefore, request the Honourable
Member who wishes to move the cut motion to select either the ground of
inefficiency or the ground of corrupt'on. - They are two different sets of things
There can be inefficiency without corruption and there can be corruption with-
out inefficiency. They are two entirely different issues which may be discuss-
ed separately.

An Honourable Member: They are combined, Sir,

Mr. Speaker: They will be two matters,

S Shri Mohan Lal Sakpena (U. P.: General): Does not one lead to another,
ir?

Mr, Speaker: No. I do not think they could be conveniently %agged
together. There could be both eormuption, inefficiency and what not. That
is another matter. Then they can be raised at the general discussion, buk

when s Member wants to move & cul motion, be must restrict himself to ons
specific subject or matter.
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Aa regards the other point sbout want of definiteness, I feel a real difficulty.
Supposing we were discussing about the subject of idefficiency, I cannot sze
how it could be made more definite unless the Honourable Member means that
specific instances of inefficiency have to be the subject of discussion. In thab
case, there will be individual cases. One understands what inefficiency meaas
and I do not think that in order to make it definite, I should call upsn members
to cite individual cases or instances of inefficiency. The same observations
will apply to ‘corruption’. It is perfectly competent for the Honourable Member
to table such a motion and to restrict the scope, for example, he can say, if
he so likes, inefficiency in dealing with the passenger traffic. Thay will be
‘ specific as the Honourable Member thinks. Anyway, I think inefficiency and
corruption when it is alleged on a very large scale in a particular administra-
%ion is definite enough to be made a charge without referring to any specific
branch of the administration or any specific individual instance. What does
the Honourable Member choose?
Shri Ramnath @oenka (Madras: General): Inefficiency, Sir. “
Dr. P. 5. Deshmukh (C. P. and Berar: Genéral): While bowing to the
ruling of the Chair, may I respectfully submit that so far as such a matter
is concerned, when it is intended that the Honourable Member wants merely
to raise a discussion, the motion need not be so definite or otherwise as is
otherwise required? I would therefore like that whenever only eliciting of
information or discussion is sought, the rule of definiteness of the subject-
matter of the motion need not be so strongly insisted upon. ’
Mr, Speaker: Unfortunately, 1 am unable to agree with that view. That
could be done, as I said, in a general discussion, but the object of & cut motion
is to discuss a specific uspeet of the question and therefore, one has to be
definite about it. The other course would be that he may table as many cut
motions a6 he likes. In the present case, the Honourable Member is performing
“inefficiency’ to ‘corruption’. So the word ‘corruption’ will be deleted from
the motion as meved by him.

Demanp No, 1.—RaiLway Boarp
Inefficiency in Railway Administration.

Shri Ramnalh Goenka: Mr. Speaker, Sir, I move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."

[At this stage Mr. Speaker vacated the Chair, which was then occup’ed by
Shri K. Santhanam (one of the Panel of Chairmen).]

Bir, you asked the to choose between ‘corruption’ and ‘inefficiency’. Of
course ‘inefficiency” is better thar ‘corruption’. So I huve chosen the subject
‘inefficiency’. Now, Bir, in spite of the high appreciation fur the marnmer and
spirit in which the Honourable the Railway Minister answered the ariticisms
snd peints raised by the Honoursble Members in this House in the general
debate, still I feel that I should move this motion because I find that this . is
the first real budget statement on behalf of the National Gevernment in respect
of Railways. But I regret to say that one misses any nationsl toueh in
regard to the handling of the problems as indicated by the Railway Ministce.
I find that the whole budget speaks in the same language and has the samne
substance and the same apologies for status quo ante. I find that the figures
also epitormise the usual mediocre accountancy. I am sorry to use this kind of
language but I find nothing in the budget that I can appreciate, exeept  the
same old mauner in which the budget had been introduced in this House from
time immemorial. THe Horiourable Minister says in his budget speech that
the best informed and most intelligent estimates that his advisers have been
able to make give him these figures. But looking at these figures you will
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find that they are nothing except the revised estimates divided by 7y, multi-
plied by 12, and 10 per cent; added thereto. The total revised fi : for T}
zionths comes o 1 crore and 8 lakhs; dividing that by 74, multiplying' the-
result by 12 and then adding 10 per cent. to it gives you 190 crores, Now,
Sir, these figures for 74 months relate to a period 44 months before January,
and three months from January last. Owing to a rise in the fares and freights
the anticipated revenue—l have no figures to go upon—was to be 9.15 crores
more than the previous months. It is 3 crores & month more, i.e., 20 per
cent. more. The previous figures are 44 months or 73 months comprising
41 months of the pre-lst January figure and 3 months for post-1st-January
figure; namely, on an average the rise is 8 per cent. If you wor.k 4} months
on the previous figure and you work 4 months on & 20 per cent. rise you come
to a figure of 8 per eent, on the 74 months. The advisers of the Honourable
Minister gave him a ready-made formula,—add 10 per cent. morec and thab
will be the estimated figure. If you add it comes to 15 per cent.; the rise i3
about 20 per cent.

Now, Sir, we have been given assurances by the Honourable Minister thal
a lot of spure parts, machine tools, wagons, improvements in locomotives, ete.
are expected-in the coming year. If they are expected in the coming year, a
rise in revenue must be expected. This 18 per cent. rise on which the figures
have been based by the Honourable Minister only gives you the basis of the.
present movements of traffic and movements of goods less 2 per cent, I
expected it would be maore. :

That is one part of the story. Yesterday I found the Honoéurable Minister
getting rather indignant over the use of the word ‘bottleneck’ in transport.
I understand that, bul the fuet remains that there is a botileneck in the trans-
port system: of the country today which is affecting the national life of the
country and affecting practically every industry in the country. We are
supposed to manufacture in this country about 25 lakh tons of cemend.
Cement is the greatest mecéssity of the day; but either for ecarrying raw’
material or fuel or for taking the finished material to the consuming places we
find that actually, owing to the bottleneck in transport, the factqries are
moving or rather sending to the consuming places only about 16 or 17 lakh
tons of cement. Then take the paper industry. We are paying dollars for
importing paper but we cannot manufacture paper to the capacity of our
factories in this country, simply because our raw materials cannot be iraps-
ported to.the factory side. During the war the military alone used to get
priority number one, industries used to get the second and third priorities,
and under priority number four you could move anything. Today you can
move nothing unless you are enterprising number one,

During question hour this morning we neara of pricés of gur being reduced
to Rs. 8 per maund in certain centres, Rs. 10 per maund in other centres and
the price being as much as Rs. 80 per maund in certain centres. This is purely
due to bottleneck in transport. Sir, economist as the Honourable Minister is,
statistician as he is, and having been in office for ‘more than a year, he should
have seen that all statistics and facts and figures are prepared, so that with
these on his finger-tips he could face any situation, in which case only he
would know what to do in particular circumstances. Today, as I said in
regard to thes figures, it is a stone which is thrown into a blind alley, —sdd
10 per cent. more, and then you get these figures. We have no figures here

19 noon 20d Do facts from which we can judge whether the figures given

! by the Honourable Minister will he right or wrong. Thg facta as
I have shown will show that there are reasons to doubt the accuracy of thome,
figures.. The Honourasble the Railway Minister said that production is the
.bnbblenet{k. May I ask him a straight question? What was the number of
wagons. in 19447 . ‘What is the number of wagons todsy? Have any figures
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been given to the House in regard to the passenger miles run by the railways?
In regard to the freight-ton miles covered by the railways? And what he
expects to cover in the next year? Do those estimates show anything at ali?
What is the basis on which these estimates have been prepared? Then, Sir,
unless you give me the freight-ton miles moved, and which you expect to move,.

passenger miles moved and the passenger miles expected to move, it is
impossible to say anything on the matter. _

Another point, we have been .asked to vote a grant of Rs. 25 ecrores on
grain deficit. 8ir, according to the figures which I have beem able to galler,
there ‘are one million men employed in the railways. If you caleulate, Fou

- will find that you pay for this deficit at the rate of Rs, 250 a year for evqy
individual. You cen really feed the one million people with this Rs 25 crores
instead of grant it for this deficit. And what are we asked to do? Ve are
asked to endorse that we agree to this deficit of Rs. 25 crores for grains.
Are there hot figures, facts and details of the commoditics which are being
supplied and at what rate they are purchased and at what rate they are being
supplied? Nothing of the sort.

Again passenger amenities. Two crores and all have been asked to be
budgeted for amenities to bassengcrs.  Are there any figures? Are there any
details of hew this Rs. 2 crores and odd is going to be spent? Have any details

been given? Do they really propose to spend this amount, or is it only au
eye-wash? .

The other day it was brought to my notice that a machine tool plant was
purchased from Germany at a cheap price and that machine tools were also
purchased and these machine tools and the mach'ne tool plant will be useful
at the present juncture for the railways. What do we find? That plant and

those machine tools are rotting in Bombay for a long time. No nuse is being
made of them.

Then again, we found during the war that 1700 miles of pipe-line was
established between Caleutta and China for transport of oil, petrol, kerosene,
etc. That pipe-line was sold. If our railways were so over-worked, why did
not the railways purchase that pipe-line and put it between Caleutta and
Kalka and relieve things to a cerfain extent? But that has been purchas=d by
& private firm and those pipes are now being sold in the open market. Even

how, it is nof too Jate. All over the world thege oils are being carried by pipe-
lines. i

Mr, Chairman: Cut motion moyed:

‘That the demsnd under the head ‘Railway Board' be reduced by Rs. 100.”

Mr. Frank RB. Anthony (C. P. and Berar: General): Sir, I rise to support this
motion, In fact I had given notice of rather a similar motion with' regard
o deterioration in the railway administration. My Honourable friend who
moved this cut motion has spoken from the point of view of a business man,
I propose to spesk on this motion as & person who has a great deal to do with
employees on the railways and with railway labour generally.

Before I endeavour to indicate, in the few minutes at my disposal, what I
regard as some of the cardinal ressons for this deterioration in the working
of the railways, T want to say that I do appreciste the tribute which the
Honourable Minister for Railways had paid to the railway worker. He said
quite rightly that, essentially our railwaymen were among the best in the
world. T know there are many persons in this House who will not agree with
this tribute. But I do ask Members in this House, when they critieise what
I also regard as the deterioration of efficiency in the railways, to separate the
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sheep from #he goats: to remember thet there is & large pumber cof first-
dass workers on the railways. These workers hsve?gn mgonsuifle fo:rimaiu-
taining she life-line of our national existence during periods of crises. During:
she recent great war and more recently since division, when our railways were
denuded to the extent of 40 to 50 per cent. of their local staff, these railway
employees kept the life-line of our national existence going under the
n.dlverse .ang difficult conditions,

: At the same time, as one who is in close touch with thousands »f railway.
workers I have to say that there is, or has been, and continues to be /very consi--
derable deterioration in the working of the railways. Quite frankly, I cannot
aocept tho statement of the Honourable Minister that this deterioration has-
definitely been checked. We have been giving figures purporting to show that:
the gdeterioration in the working of the administration has been checked. Figures:
have their value. but statistics can also be both deceptive and dangerous. T
base my conclusion that the railway administration is continuing to deteriorate.
on firsthand information, and further on personal observation. Within the last
two or three months I visited twenty-two main railway centres. And from.
this personal observation and firsthand information from railway workers, T
am convinced that there is a continuing deterioration in the railway adminis-
tration. I am prepared Sir, to make ample allowances. As a friend and’
champion of the railwaymen, I have always done so. I also appreciate the
enormity of the problems confronting the Ministry of Railways—problems
equalled in their magnitude and complexity. T reslise that the railways faced-
un unprecedented and sudden strmin during the last great war. As a result of
that strain they had to employ large numbers of entirely inexper'enced people—
people with no previous association with the rai' ways—people who brought to the
railway administration no traditions of loyalty or service—and perhaps not even
of loyalty to the administration. I also appreciate that d'vigion has imposel
a severe and unprecedented strain on the railways. But in spite of these allow-
ances, T feel thab there continues to be much avo'dable deterioration in the
running of the railways.

To my mind the crux of the who'e matter is to be found in the lack of disci--
pline among the inferior staff. All our pious hopes, all our plans and schemes and
roseate pictures for building the railways and making them the asset that they
should be—all these will amount to nothing unless we can restore disciplme-
among the railway workers, restore a spirit of service, restore the traditions of -
loyalty and service of which the railways had reason to be proud in the past..

T feel thai this is essentially the crux of the whole matter. There is no.
point in talking about bottlenecks or about industry and trade not being able.
to meet all the needs and the requirements of the country. Unless you can re--
establish discipline, a sense of service among the railway workers generally
your railway administration will find itself shaky and infirm. You must rein-.
vigorate and revitalise your railway administration. But what is the rai'way.
administration doing to reinfuse that spirit of discipline? This, to my mind, is-
the crux of the whole problem and from my personal observaton I am very
sorry to say that nothing is being done. This matter must be faced up to-
squarely. .

What do T find wherever I go. Non-descript mushroom unions, non-deseripf
alleged leaders, persons of straw, toad’ed to by officialdom, toadied to even by
the Central Administration. T was at one of th- centres the other day and I was
t)d by cfficials, Hindu officials, that these pﬂ'sons.of gupaw setting themselves
up are railway union leaders. if the genior officials displease them, they stand in.
front of the doors of the officials and use the foulest and filthiest abuse, thus-
spreading indiscip'ine and resentment against the officials. And the Railway
officials dare not do anything, because they feel there is no policy, there is no-
purpose and no direction in the reilway administration. If they take‘ﬁrm action-
they feel that they will not be supported from the Centre or by senior officials..
Thet is the position today. . .

most..
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-Im contrast to the- spirit of toadying to these unions, to people who make it
‘tHeir business to undermine the railways, there is an unresponsive high-handed
.attitude towards the individual railwayman who refuses to join a non-descript.
aunion. If a railway-man is not a member of a particular union, however
legitimate his grievance might be, he gets no redress. - What is the railway-
man to do? Hundreds, thousands of railwaymen are approaching me and’
they ask me how can we join these non-deseript unions, this union or that union,
‘when their avowed purpose is to paralyse the railway administration. Yet
unless we join a non-descript umion and unless we subscribe to their virulent-
policies which we know will ultimately lead to the destruction of the railway
administration, we cannot get any real justice from the railway administration,
“That is the crex of the whole problem. Today therefore there is toadying on
the one hand to non-deseript unions: and non-descript = leaders, and on the
-other hand, denying essential justice to your best workers, men who refuse to
join these non-descript unions, because they realise that these unions are not
serving either the workers or the men. Surely my Honourable friend realises
‘that the majority of the railway unions in this country are merely using the
organisation he treats with as a stalking horse. Surely he realises that the ma-
jority of these unions in the country are only biding their time, waiting for the
railway administration to pile up their mistakes and grievances till the Adminis-
tration has antagonised all their workers. Then the majority of them will call
-a strike aind nobody and nothing will be sble to stop the complete paralysis of
‘the railway administration. Surely my Honoursble friend does realise that
“position.

Now, what is happening? I was talking recent'y to sepior Hindu officials.
‘They told me “‘The railway administration is bending and quite frankly we do
not care whether it cracks or not.”” When T told them ‘“But you are serving
vour country’’, they said ““We would like to serve our country but we are serv-
ing an administration which has not changed. There has been a change of
colour but no change of heart. We are senior officials on the railway but the
same dictatorial unresponsive high-handed policy of Sir Edward Benthall's time
(when he was the Honourable Minister's predecessor) is coming down un-
changed and unchecked.”’ They say that we are asked not to keep our eyc on
the systemn of select’'on and that we are asked to do our job of work. They say
‘we cannot dc it’. We do not know what the policy of the ruilway administration
is"”. In saying all this T am not making a personal attack on ny Honourable
friend. I have the highest regard and respect for his capacity and calibre. T
also have the vers highest regurd for his advisers in the Railway Board but I do
appeal to them. I have cried myself hoarse for six years in thie House, en-
deavouring to get a change of heart in the railway administration und there is no
sign yeb, there is no change of heart. The railway worker is essentially good.
But today he feels that he is not working with you, but that he is working
-against you. _

Members of the Railway Board, your senior officials at the railway head-
quarters do not understand them: they do not want to understand then and
one of the main reasons is this. You must have one thing or the other. Either
you have & highly centralised railway administration or you completely
-decentralise ib. But this enaemic principle of dual  functioning
must be done away with. What is- happening?  Quite often when
as members of the Railway  Standing Committes, we ask about a
particular item or items which have been budgeted for, invariably
the reply has been ‘“We do not knew. It has been given to us by
the Geners’ Manager.”” My own opinion is that we must centralise. If we are
going to make the railways more efficient, a huge concern of this kind must be
increasingly centralised. We must stop this passing of the baby from the Rail-
wway Board to the General Manager. ~Wheh we ask the members of the Railway

P TR
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Board bow a particular item was arrived ab, or budgeted they say “‘ask the Gene-
ral Manager'’. And when I go to the General Manager and ask’ how this
particular itegi arose,. he -says ‘‘The order has come down from the
Railway Board”. The 'system of dual’ ‘functioning is lasgaly responsible
for this. I think my Honourable friend and his colleagues have not only the
capacity but I hope they have the intention also really to make the railways
what they should be made into. They have-a golden opportunity. They. have
got a legacy and many traditions which have to be eradicated.” The vestiges
of sutocracy must be eradicated. The men are waiting for a response from the
Railway Minister and the Railway Board. Humanise your adminisiration.
Give the .aen, the men in the lower ranks, the assurance that you ntend not
only to do justice but to give them real justice—the assurance and the. con-
fidence that you intend to do justice. I would ask you once again to stop
this toadying to non-descript unions and their non-descript leaders. . If you de
this, if you humanise your administration, democratise it and give the men
in the lower cadres the sense and the feeling that you intend to do. justice
and, at the same time,”you do not continue to toady or pander to the non-
deseript unions, I feel you will find largely the answer, which will act as an
antidote to this question which has been agitating us, this question of the
inefficiency of the railway administration.

Shri H. V. Kamath (C. P. and Berar: General): 8ir, on a dull and gloomy
day such as this, when many of us are perhaps feel'ng not a little inefficient it is
perhaps in the fitness of things that we should proceed to discuss the inefficiency
of the railway administration. It is not a pleasant task for me to resort to fault
finding, especially today, when we have got our own men to man our free Na-
tional Government. Time was when we used to delight in fault-finding, cavill-
ing and often abusing the then Government, because it was a foreign govern-
ment. But when we see fuults and defects handed down from the old Govern-

_ment to the new, almost unadulterated, it is time for us to sit up and take
notice.

My Honourable friend the Railway Minister yesterday said that one war
was over but we are in the midst of another war. I perfectly agree thut that
is our present plight. I can even say that we are standing beiween two
worlds, one dead and the other struggling to be bamn or perhaps powerless to be
born. And at this time when we are discuss'ng the question of nationalisation
and socialisation of our industries, it is of paramount importance that we take
stock of what has happened to our premier nationalised industry, the railway
industry, which is entirely state-owned, state-controlled and state-managed.

This is important, Sir, because today there are attempts in certain quarters
to show that state management, or rather natiohalisation, is a peraicious prin-
ciple. There is a pamphlet before me which seeks to show that nationalisation
had better be done away with. |

Mr. Chairman: The Honourable Member may as well confine himself to
the subjeet under discussion.

Shri H. V. Eamath: We have state reilways and we want that they should
run efficiently and not give scope for people to say that they are running ineffici-
ently. Here there is one Mr. Jalan saying in the course of a brochure on “'Ffle:t
of Natienalization’’ that ‘‘a cursory glanee at the figures indicates that the com-
puny-managed railways-during the past had done better than the present state-
managed onés. ™ This is perhaps only the beginning of a sustained campaign fo
show that state-managed railways will .not be as efficient as private inanaged
ones were. Therefore we should take stock of the situation and find out why.
this inefficiency is there and how to remedy and counteract it. Simce the war
came to a close there have been conferences galore and there have been com-
mittee meetings of various types and kinds, but the result seems to have been
almost nil. This has prompted some people to say shat fhese conferences are
like most other*conferenices, - Yoii might Have oome across, 8ir, the definition
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of a 'c?n_fertnee‘ which is apt to the present purpose. It is eaid that » ‘con-
ference’ is a group of men who individually can do nothing but 8 g group cam
~meet and decide that.nothing can be done. That, I feel has been the out-
come of most conferences that have taken place upto this day end we find that
inefficiency is as bad or as rampant as. it was in former days. I shall not dilate
on this .or refer to concrete instances, because I find that my Honourable friend.
Mr. Goenka has given numerous facts and figures to support . the motion.
There are the familiar instances of no water, no light and such other things in rail-
Wway compartments and no time-tables at the railway stations—at big junctions
too—at any rate the latest time-tables,

0 At one station when I asked for a
timve-table they said they had no time-table at all, neither old nor new. I then
asked '*When can I expect to get the new time-table?”’ It was a big junetion.
They said “We do not know.’ T do not know whether the railway printing press
1e at fault or the distributing agency is at fault or who is inefficient,

On the late running of the trains, yesterday one of my friends said that the
Grand Trunk Express has become a notorious train for late running. It is pro-
verbially late. Formerly there was the B. N. R. which used to be referred to
as ‘Be Never Regular’. But today I think its place has been taken by~ the

Grand Trunk Express which was referred to some days ago s being neither
Grand nor Express. I once asked a friend of mine on the railways ‘Why do

you have a time-table at all if you do not run trains in time?’ He said ‘How can
Jou just'fy the late running of trains i you don’t have time-tables to show the
scheduled time of the traing?’ That pefisps was more in jest than in earnest.
The position is that even today the trains do not run in time; and the incon-
veniences to passengers inside the trains have not been attended to.

Then there is the question of goods traffic. There was prominently the
question of coal which has been ugitating our minds for a long time past, and the
transport bottleneck has stood in the way. There is to take another instance,
the question of supari—the arecanut. Huge dumps of this supari are lying in
Bombay and for want of adequate transport the supari disiribuii>a has been
very uusatisfactory and the supari merchants are facing a terriblg time of their
life. The crux of the matter, seems to be due to the old system of bureaucratic
administration still continuing. In spite of the fact that we have got a demo-
cratic Government, a free Government, we have still got the old bureaucratic
fystem in the machinery of administration.

What I would therefore first of all request the Honourable the Railwar
Minister to do is to see that all this is democratized—not merely nationalised
but demoecratized, if not socialised. The first step is democratization of the
whole machinery of administration. I will sugeest to my Honourable friend
the Minister how this can be done. At the Centre we have got the Standing
Committee of this Legislature to assist, and to work in close co-ordination with.
the Government. But in the Provinces and other zones of the various Raii-
ways, even if there are such Committees, I wonder if they are functioming effi-
ciently or effectively. The first step therefore is to set up what are called
People’s Committees in every big railway centre or zone or Provnce—I would
say even d'strict. I suppose my Honourable friend Mr. Sidhva was, or is, the
President of the All India Railway Passengers’ Federation, .1 do not know
whether this has got Committees in every Province, zone or district. The firat
thing is to set up such Committees to work in co-operation and co-ordination
with the administration of the locality.

As mgar;is the internal working' of the reilway administration I would
suggest that in every workshop, in every station, in every yard, there must be
Lnbourers or Workers’ Committees such ss, T t.hink,bc:btai:, 1&‘, Rus:'ila ?‘I t;lla;:
present day, who can fearlessly and smghﬂorwnrdi_ \a notice
mansgement complainte that they may have agsinst-the locol officials. There
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must be facilities and opportunities provided to these hﬁourers and workers to
‘ventilate their grievances on the spot and at stated hours inside the office
premises. ) :

The task of speaking about inefficiency has been simplified by my Honourable
“friend the Railway Minister himself in his address, He has himself referred to
ine&eiency in one or two places. He has stated on page 7 of his (printed)
spedchy ‘T have come across a number of cases recently where goods are des-
patehed by traders to & particular destination and immediately on arrival
there the goods are rebooked and sent on to another destination which is much
nearer the original point of conmsignment—which means (he admits) that there
is a great wastage of transport.” N
* "I would request the Railway Minister to tell us how. these things are going
to be faced and remedied.. .. '

At the end of the speech he has also told us: ‘‘There are:blnckaheep in
every organisation.”’ This statement has also facilitated our tadk of ~riticizing
the efficiency of the railway administration,

In his reply to the debate yesterday the Honourable Minister told as that
a great need today for the administration is & well organised statistical depart-
psent. I perfectly realize that because of this. there is some inefficiency in the
railway administration, It was said of obd ‘time that there are three kinds
of lies or three degrees of lies, that is, lies, deamned lies and statisties.

I wonder whether the statistics that we have at the present day conforms to
this definition of statistics and if so whether the Railway Minister will take
early sdeps to have a full-fledged, very effic’ g1t statistical department, and nov.
merely third degree of lies to assist him in his stupendous task. '

Then, Sir, there is the question of wages to railway labour. Here in this
Explanatory Memorandum which we have got, it is stated:
“As a result of the negotiations with the All-India Railwaymen's Federation, the recom-

mendations of the Pay Commission have been liberalized in several directions. The classi-

fication of certain categories of artisans under skilled and semi-skilled remains to be settled
with the Federation.”

I hope this will be settled Sir, and it will also be done soon. It will be re-
membered ¥hat more often than not low wages are dear wages. I need not
remind the Min'ster—he is a noted economist —that low wages are dear wages.
Moreover, I have been told that there are many categories of workers who
though really skilled, are classed as unskilled and draw a lower rate of pay
than other artisans. And then there is the case of gangmen working on the
lines. Theirs is a responsible job because if there is any defect in their work,
any inefficiency, the whole running of trains may be imperilled. But 1 under-
stand that the gangmen as well as their chief are paid fabulously low wages
which does not conduce to efficiency. Then there is the case of train exami-
ners whose job too is a responsible one, and I am toid that when many wagons
went to Pakistan, the train examiners there certified them ‘sick’ so that they
could not comie back: and, I understand, the 'discontent among the railway
staff has been such that some train examiners have deliberately tried tc sabo-
tage the running of trains by certifying wagons sick. I do not ugree with the
sweeping generalization made by Mr. Anthony to the effect that most union
leaders are men of straw, and ¥ hope he does not mean what he said. The
ineficiency to my mind could be cured firstly by democeatizing the administra-
tion and secondly by seeing to it that all the rai'way workers are adbquately paid
and are properly classified under correct categories, skilled and unskilled, and
the day, I hope, will not be far distant when the Railwgy Mmmtgr_ wdl_com.e
to this House with a really efficient working of the railwaey administration so
that we can all be proud of this first state-owned, spate-controlled and atate-
menaged industry. .
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Shri Ramnarayan Singh (Bihar: General): Mr. Chairman, Sir, Some 10
lakhs of cur countrymen are engaged in the running oi our railways. Now the
question is whether the railways are being run efficiently or ineffigienily. Sir,
first of a'l we have to see what is the motive behind the people who are work-
ing there. Of these 10 lakhs of people, how many are there who have gone
there to serve the country? If you analyse the situation, if anybody “knows
the peychological working of their minds, it will be found that the people are
there to serve themselves and not the country. Now the country is free. We
bave to create an atmosphere in which the people will come forward for national
service. Unless this is done, I do not think there is any hop: of success or
progress. I see the first sign of inefficiency in this very House. The Honour-
#ble Minister for Transport comes forwerd and makes a statement that every-
thing is all right in the Railway Department. Is it a sign of efficiency, Sir? Is
that causing efficiency or inefficiency? I  think such people
are respongible for inefficiency and the inefficient working of the
railway administration. Sir, he says that when he hears charges of cor-
ruption or sllegations against his rallwaymen, he is hurt. He made this state-
ment the day before yesterday, and yesterday he reaffirmed this statement, with
the addition that he rather feels ind gnant. I tell him that his statement has
pained many of us. I am pained. It has hurt me to hear that the Minister of
Transport of my pational government comes forward and makes a speech in
this House which has no foundation on truth. 8ir, this is not desirable™ I
am not an engmy of my countrymen working in the Railway Department. I am
their well-wisher. I stand for their prosperity and happiness; but I must say
what is wrong, and in this lies efficiency in the running of the department. Sir,
the thing is this—the Honourablé Minister has gone high in the realm of wisdom
when sll distinctions disappear and there is only one thing. Events in the
world are going on but there is nothing good, there is nothing bad and there
is nothing éfficient. There is no distinction. Either he has reached that stage
in wisdom or, Sir, he knows nothing. I ask him, Sir, to move about among the
people. I ask him to go and stay for some time in disguise among railway
people, and he will learn what the people say of the Railway Department and
how the railway peop’e behave. In ancient times the Kings and ministers used
to go in disgu'se to know how the people feel about their administration. I
ask my Honourable friend Dr. John Mathai, to do this, or he may appoint a
number of honest people to give him the real information. At the same time he
comes forward and gives us sermon how to distinguish the many from the few”
and he says ‘Well, there are black sheep in every organization’. Sir, John
Matthai, T tell vou to go and know things for yourself.

Mr. Chairman: The Honourable Member will please address the Chair.

Shri Ramnarayan Singh: Yes, 8T, I am addressing you. If he goes there,
he will find no question of a few black sheep. Everywhere he will find black
sheep, all black sheep. _ .

Very few honourable exceptions of white sheep or yellow gheep will there
be. This is the situation. Sir, T am not talking with pride and pleasure; 1
am ashamed to talk of this, that my countrymen behave like this. And he
feels indienant while such charges are brought against railwaymen, and I say
that T feel ashamed that the Minister of my Government, my National Govern-
snent, speaks like this. He wants, by a-magic wand, to wash away all the
sins of the Railway people. Sir, that is not the way. The things have to be
said; what is there? We must have the courage to call a spade a spade. If
there is & Sick man and you tell him, '“No, you are all right, you have fot no
disense: vou cnjov vourself in the manner you like, you behave in the manner
vou like, it- will be all right.”” If vou behave in that way the thing might go
worse and the man might die. T #e'l-the Honourable Minister that T do nob
hold him personally responsible; I do not hnlq‘the _Bai]wsy people individually
responsible for this. This is the thingeprevailing in sll Departments of the
Government; everything has to be correeted in a different way and we, all of



" BAILWAY BUDGET—LIST OF DEMANDS 1013

us, have to work very hard to improve the society, to purify the Departanents and
to bring teform everywhere. Nobody is singly responsible for the present situa-
tion; but it is & great sin to wash away things so easily.

The Honourable Minister cited an example that people showed grest devo-
tion while arranging the special to carry Mahatma Gandhi’s ashes. Well, Sir,
that is*ne evidence that everything is all right. That is no evidence because-
for Mahatma Gandhi not only then%ailway people but, with the exception of an-
unfertunate few, everybody was mad to show devotion. That is no evidence
that everything is all right there. - ‘

The Honourable Minister said thaf people showed great enterprise . and
energy and devotion in moving the refugees during the troubled times. Well,.
Sir, I have a great regard for such a thing and pra‘se them. But at the same-
time §t is very difficult to say that they are mot the people who indulge in corrap--
tion and who do not work inefficiently. ’ P

Bir, first of all we have to see everything in ita true colour, we have to.
know things.  And when we talk of things we must know them definitely. 8ir,
on the hsnk of a river once a bird called begula was sitting in a very calm and
quiet manner. A passer-by was going along and said, ‘‘Oh, this bird is o great
devotee of God. He is sitting in this way."— *“AWA T g7 §° ,esmy

friend Mr, Kamath says. This was heard by the fish in the water. One of
them said, ‘‘Well, my friend, you cannot say what this bird is sbout—whether
he is calmly and quietly sitting in devotion to God, or in search of us.”” In.
the same way it is very difficult to say how people behave unless you work
and move among them. S8ir, we are national workers; we work among the
people, we move among even Railway people and we know how things are going.
on. I ask my Honourable friend to do this, to move sbout among them. Here-
he is sitting in the Imperial Secretariat at Delhi; How will he know everything
of what is going on there! As I said before, either he has reached all wizdom
where all distinctions. disapper, or he knows nothing of the Department.

Shri Deshbandhu Gupta (Delhi): Sir, three months back, when the
Honourable the Railway Minister had presented his last Budget to this
Assembly, T had occasion to bring to his notice the corruption—or call it ineffi-
ciency—which was particularly visible in respect of the wagons traffic. 1 had
hoped then that my Honourable friend and his Deparfment would look inte
the matter and at least so far as this Capital City is concerped, where it is
possible for the Honourable Minister to see things for himself, to lay his finger
on the point where the trouble lay and check it. I had hoped that some good
result will come out. But these three mouths, I sm sorry to confess, Sir, hava
made no or absolutely no difference so far as the wagons situagion or the methods
of the Railway staff in dealing with the public concerned.

I had oceasion to bring to the notice of my Honourable friend a specific
complaint about three months back. There is a general complaint in Delhi that
wagons are, in the first instance, not available from Bombay to this place.
People have to use all sorts of means to secure priorities and then if they
succeed they cannot be sure of getting their wagons in time at Delhi. T have
ot insfances, not one, not two, but many, and I think scores of instances can
be quoted where wagons which left Bombay in the month of September have
not touched Pelhi so far. Not only that, there are wagons which touched Delhi
bub are not traceable till today. I brought a specific instance "t the notice of
my friend and that instance particularly related to my own concern. I wanted
other -people to come forward and volunteer information. They did volunteer
information, but they were not willing to take the risk of exposing themselves.
1 thought that some specific instance has to be brought to the notice of the
Ministry so that they could know how things were bungleds or how things were
tackled, So I decided and brought a particular instance to the notice »f the
* Honoursble Minister. 1 am thankful jto him, Sir, that he did_take nrompt
action. He passed the letter on to the Chief Commissioner of Railways or to
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-the Divisional Superintendent and it did bring about a result, although it took
-more than two months agsin to bring about that result, ) .

‘What was that instance, Sir? It was a typical instance and therefore I
-want to bring it to-the netice of the House and to the notice of my Honourable
friend so_that he may realise that such instances are being repeated. ..The ins-
4ance was that three wagons of newsprint were booked from Bombay in the
.month of October. Two of them we took delivery in the month of November
and the third wagon which had touched Delhi—and probably it was in the
same carrisge—absconded. It happened like this. The members of the
Goods staff came to my office—two of them—and demanded some money to
+be. paid on sccount of the delivery of the two wagons, und this  was. tnken
«exception to by my Manager. They went away grumbling, saying ‘‘All right.
You will see. You cannot but pay the price.”” The result was, Sir, that next
day when my representative went to the Railway Station to take delivery of
.the third wagon, the third wagon was not traceable. He had noted the num-
ber; he.had seen it on the Btation only the previous day. It took me four
months to trace that wagon and that also with the help of the Honourable the
Transport Minister. I wrote to him & letter pointing out that the wagon which
hagd touched Delhi Railway station was not traceable and that probably it
“was shunted to some yard or to some other station. Ultimately. now it has
been traced and on'y two days ago delivery has been taken and the Divisional
Buperintendent, in his letter to me, dated the 16th has expressed his sympathy
wwith me in these words:—

“I am writing this to you as I strongly feel that the Railway has given a very poor
-account of itself in this case. You have no doubt been put to considerable inconvenience and

_probably loss, which I so much regret, but I can assure you that the bungling brought to
ight is going to do a lot of good to us.”

Sir, I am thankful to the Honourable Minister and to the Department for
baving helped me, but it is not as if this is the only instance of its kind. I
hold in my hand a list of fourteen wagons which were booked in the first week
.of September from Bombay and they have not yet been delivered. They conta’ned
textile machinery and my information is that some of these wagons were
.shunted to Bahadurgarh, a station about 20 miles from this plage. They pro-
bubly lay in that yard and the clerk concerned had to be tipped to give in-
formation as to wherg those wagons were. Where the rest of these wagons are,
I do not Enow, and I will pass this chit on to my Honourable friend so that
he can make use of it, provided the parties concerned do not become a victim
to the vendetta of those who behaved in that manner. So many other instances
‘tave come to my notice. If my Honourable friend is prepared to put confi-
dence in the public and give an assurance on the floor of the House that all
instances brought to his notice of this kind will be looked inte and that the
parties concerned would not be put to trouble in future and that speedy action
sould be taken against these complaints, in that case, I volunteer my services
to bring to his notice, not one, not two, but dozens of instances. . i

And this, Sir, is what is happening in Delhi. If it can happen in Delhi,
where the Government of India is sitting snd where my Honourable friend can
even give personal attenton, then you' can imagine what must be happeing in
other places. Today, Sir, there is virtual newsprint famine in Delhi. You will
‘e surprised to learn that newsprint which was sold at six annag per lb. i3 now
eclling at Rs. 1/2/0 or Rs. 1/4/0 and most of the newspapers are on the verge
«of closing. Some of the smaller ones may have closed or are closl{:g tomorrow
or day after. Why? Not that newsprint was not booked to Delhi. So many
wagons are on the way from Bombay and they are not yet transported. Some
wagons which had left Bombay five or six weeks ago have nob reached Delhi.
This is the position, and it is not in a spirit of criticlam, but i# 8 really
4n a spirit of being helpful that I want to bring these instances to ihe notées of
my Honourable friend. It this state of affairs sontinugs, sertainly hatever
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price we may have for the good work done by the railwaymen, the public is
not going to be satisfied with that. The Congress Government is guing fo get u
bad name; it is getting a bad name: and it cannot be denied that transport
continues to be the bottleneck. I have all praise for the way in which my
Honourable friend and the Chief Commissioner for Railways organised the
Asthi Special. It was a fine job of work they did and 1T complimented the
t’hief Commissioner of Railways on that. You were yourself, Mr. Chairman,
on that frain and there is no doubt they did well. Bus that only shows that
we can put up a high standard of work if only we have the will to do it and
if only there is strong supervision.

1 have one definite suggestion to make to the Railway Minister, and it is this.
Sir. The Railway Deparment should haye an Intelligence Deparfment of its
own, Bunsinessmen would not volunteer information as long as they are not
satisfied that they will not have to pay a high price for that. If the Railways
have an Intelligence Department of their own and if an assurance is given by
my Honourable friend that any information passed on to him will be looked
into and suitable action taken, then I am sure things will improve, and T would
request, through you, Sir, the Honourable Railway Minister o root out cor-
ruption and inefficiency from the Delhi Railways. Delhi being the scat eof
the Government, it is a place where people judge the standard of ~fficiency and
see whether there is corruptien or not. Probably corruption and inefficiency ave
difficult to distinguish one from the other, and it may be that inefficiency is
vaused becaues of the corruption which is rampant. In any ease, Sir, 7 would
like my Honourable friend to see that at least in Delhi we are able to give a
better acecunt of ourselves. (An Honourable Memb2r: Why at least Delhi?)
Because here I feel that my Honourable friend is in a position to see things fow
himself, and 1 am sure if he attends to it, Delhi will set a good example and the
figures that have been supplied to him about the wagons remaining in the
marshalling yards—those averages—I think if he will only take the figures
for the last three months of wagons which were booked from Bombay for Delhi
or for Shadara or Bahadurgarh because these stations do not get through Look-
ings to De hi, he will find how many of them are still undelivered. He will, T am
sure, be disillusioned and will know what sort of efficiency we have set for
ourselves. T again wish to assure my Honourable friend, Sir, that it is rot in
a spirit of criticism—we are all responsible for the better running of the
(GGovernment—nor ig it in any epirit of apportioning blame but certainly from the
point of view of our getting a bad name unless these things are set right that
1 am saying all this. On the efficient working of the Railways, Mr. Chairman,
hinges the prosperity of the trade, commerce and everything else. Therefore,
this is a thing which must be attended to without loss of time. I do not impute
any motives to my Honourable friend—I have the highest regard for him—I
know that whatever information is given to him, he does attend to-it, but all the
same these three months have made absolufely no difference so far delay is
concerned ; if it has made any differenee at all, it is thet thiugs are worse today
than they were three months ago.

With these words, Sir, T support the cut motion moved by my Honourable
friend.

Mr. R. K. Sidhva (C. P. and Berar: General): 1t is now 1 o’clock, Sir, and
time for us to adjourn. .

Mr. Chairmsn: I know, but it the House is willing to sit for a few minutes
more, we can finish this Cut Motion,

Haji Abdug Sattar Haji Ishaq Seth: Being Friday, the practice is that ~o
adjourn at 1 o’clock. ) *

Mr. Chairman: But it is in the hands of the House. )

Prof. N. G. Ranga (Madras: General): T suggest, Sir, thgt the cut motion
may be finished npw,
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Mr. Chaifmsn: What is the opinion of the House?
Some Honourable Members: . Let us proceed.

. a?t:; B. Pattabhi Sitaramayys (Madras:' General): Let us not press the
matter.

Mr. Ohairman: I think then we shall follow the usual practice.
The House stands adjourned till 2.30 p.m.
Lhe dssembly then adjourned jor Lunch iill Half Past Two of the ¢locl:.

o

The Assembly re-ussembled after Lunch at Half Past Two of the Click, Mr,
‘Chairman (Shri K. Santhanam) in the Chair. .

Shri Jaipal Singh (Bihar: Generul): Mr. Chairman, Sir, strange as it may
seem, I want to oppose this cut motion. 1 want to express my feelings how
I have been disgusted, completely disgusted by the venom that has been poured
forth, not for the first time, but, in fact, ad-nouseam against the Railway
administration. Only a few months ago, 1 thought we had enough of it
but, again, I find the same things being repeated. 8ir, if the peopls outside
this House were to conduct a debate on whether we were conduecting our-
selves efficiently or inefficiently, 1 wonder which way the verdict will go. I fee!
and I felt last time also that we severely lack in a sense of responsibility ai'd
reality in appreciating the immense difficulties our country had to contend with,
that the new Order had put problems not exactly beyond our control, bt
certainly beyond our immediate control, and, if 1 may quote my Honourabic
friend, Sardar Patel, he put it very sensibly only a couple of days age. He
said: You cannot change things overnight. When my Honourable friend,
Dr. Matthai, presented his last Budget, he promised that he would muke
serious endeavours to implement some of the thoughts that had ‘beea
expressed on the floor of this Assembly. I have no doubt whatever in my own
mind that he has ‘ever since been making serious endeavours, and, in fact,
wherever instances have been brought to his notice, he has taken aclion. My
Honourable friend, Mr. Deshbandhu Gupta, himself admits that. I cannot
understand why, on the one hand, hé wants certain abuses to, be righted and,
on the other hand, he wants the Honourable Minister for Transport to give an
assurance on the flcor of this Assembly that, should people come forward, tley
will not be victimised. There is an unhealthy undertone in such a demand, that
the man has not got the courage to weed out the evil and that, all the tuce,
mdirectly he_is condoning these evil habits. Sir, surely we are responsible men.
It is our duty to improve the morale and not ask for such an assurance. T{ is
our duty to Ssee that every evil, every abuse, every corrupt practice that is
brought to our notice is put before the Honourable Minister for Transport or any
other Minister for the matter of that. Are we going to improve the morale of th -
admin stration if, day in and day out, we sbuse the administration without real’s-
ing that they are up against very heavy odds? My Honourable friend, Mr.
Anthony, talked of non-descript trade union leaders. I would very much like t>
know what he exactly means by that. The country has new masters. Now there
is a smaller handful of Europeans than there was before. Now evervliody is a
master. Is it not the experience of most of us, Sir, that wherever you goin th:
provinces we see a humble Congressman dictating terms to the Listrict Officer?
How dp you expect to improve the morale, if, day in and day out, we are.to tell
the administration the Railway administration in this particular instance—that
they are inefficient and that they are corrupt? Let us be psychologists just for a
change. Wé hgve our school boy experience in a school. What happons?
There is always some boy or other whom the rest of the school eall ‘pagla’. “What
happens? Ha does become and behave like a ‘pagla’. Here exactly the same
tuisg is Hoppeming. 1 admit that we are not as efficient as we oeuld ke. I do not
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say for one moment that there is no efficiency in the Railway or any other admini-
stration. I think there is plenty of room for improvement. ~But, surely, the oaly
way to imnprove things is for us to be behind the administration and to see that
we are not condoning inefficiency, that we are doing our own little _blt by encourag-
ing this and every other administration, by making them realize that they cau
-do better. They need a word of cheer. I feel this very strongly indeed. Now,
when I think of inefficiency, I cannot but feel the Railway adniinistration has
perhaps been too efficient and I will try to indicate why I say that.

Take the question of the Railway schools. Mr. Chairman, I do not quite know
whether under this cut motion, I can talk about them, but you will put me wise
if I am going astray. Sir, I have been associated with various boards of educa-
tion in iy own province and it has been my duty to visit some of these Railwuy
schools. By far, they are the most efficient schools we have in our province.
Now I do say that the Railway administration is too efficient. I say that they
are spending far more money, much too much money as compared with the
schools that are run either by the Government or by privately managed schools.
'Take the Dinapore High School. I think it is one of the very few schools in *he
country where school boys get very good refreshments and, in the middle of the
day, they get a glass of milk every day. Sir. I am not saying that they shoula
not get their glass of milk or their jelabis or laddus. That is all to the good, but,
if you take the total amount that that particular school spends and compare tuc
figure with the very best school that is run by the Government of Bihar, in this
particular instance, you will find that the total figure of the Railway school is
nearly three times. I cannot help feeling that I think that there is room for iess
‘efficiency’, if I may put it.

Now. somebody has mentioned the question of accountancy. Sir, I think ihe
Railway Administration is much too efficient about accounts and about preserving
its money, There are schools which have attained a certain level whereby they
qualify to get certain sums efficiency grants, from the Board of Secondary Edu-
cation.

My Honourable friend, the Minister for Transport, has presented us with a
surplus. I would suggest to him that the Government of Bihar is badly in need
of funds, particularly in regard to expenditure on education and it would oe a
generous move on the part of the Railway Board to give it the amount that
is due on account of efficiency to the Railway High schools.

Now, teke the o called Anglo-Indian Hill schools. Well, of course, they are
strictly no Jonger confined to Anglo-1ndians only. Most of these Hill Bchosis,
something like 50 per cent. of them are manned by other Indians also—non-An glo-
Indians. 50 per cent. of the student population of most of these European
schools in the Hills is manned by children of Railway employees. My Honouralle
friend, Mr. Anthony, in another House, only last year, made a very strong point
‘and that was not to diminish the grants that were paid out to these Europeun
schools. He said: “‘Give us ten vears time.” T think that is one way of assisting
him and the incidence of the education of the Railway employee’s children should
fall on the surplus that my Honourable friend, the Minister of Transport, has
produced, that is another suggestion I would like to make.

To end up with, Mr." Chairman, I do think the Railway workers do look 4o
us for a word of cheer. Are we so blind as not to see the good work that is being
done, may not be by most of them, but at least by some of them? But let us
wob maks the whole body of them hostile; let ur not make them realise -thut we
are insensible to the genuine efforts that are being made by the Henourable
Minister for Transport and his colleagues for improvement; and I repeat again
that there is plenty of room for improvement in this administration and in every
_other, administration, ' : .

Sir, I strengly ‘oppose this:cub motion.
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The Honourable Dr. John Matthai: Sir, I find it a bit difficult to reply to the
various speeches made because they have covered ground with which we are
fairly familiar. T take it that the question of efficiency of the railways in these
speeches has been examined during this discussion from two points of view. 'The
first is the operational or the mechanical side,—the question of turn-round of
wagons and other matters of the kind. I do not want to deal with, that today
because it is & subject which has been discussed very often in the past here.
But as I listened to the discusgion I felt that ‘the moit important point that
Honourable Members were anxious to bring out is the condition and the quality of
the personnel operating our railways. A great deal of exception in fairly stroug
terms has been taken to the statement that I placed before the House in my
:budget speech, a statement to the effect that 1 had faith in the great bulk of
the men who are working for us on the railways. As I have said more than
onee, it is something which T honestly believe and I have no desire whatsoever
to withdraw what I said in spite of everything that has been pointed out this
morning. If I did not have faith in the men who are working the railways I
should not be in a position to hope for any improvement at all.

There were two points particularly, I think, with regard to personnel which
were made. One is that there is a lack of discipline and the other is that there
is an increasing amount of corruption. I do not deny that there is indiscipline on
the railways; I do not deny that there is corruption on the railways. But what
I do deny is that indiscipline and corruption mark the great bulk of our railway-
men; I most indignantly deny that. As far as my own policy towards the staff
is concerned, it is briefly this. I am anxious, and as long as I am in office I
propose, to give the man on the railwaye what I consider a fair deal every ‘ime.
I propose every time to put the completest trust in him, unless I find evidence
to the contrary. Where I find evidence to the contrary I propose to pupish him;
but only where I find evidence to the contrary. Otherwise my policy is one of
giving the man a fair deal and trusting them to the ufmost.

Now there has been a great deal of talk about corruption. What we are
trying to do in the matter of corruption is that there is a special police establish-
ment working under the Home Ministry who are giving a great deal of attention
to cases of corruption that srise on the railways. I have been looking at tha
‘figures of cases handled by that special police establishment in respect of railway
matters; and of the total number of cases handled I find that not more than
a fourth or fifth which were taken to a court of law resulted in convietion. And
the reason why in the greaf majority of cases no conviction was secured is that
it was impossible to get evidence from the people who are concerned on the
other side. There can be no corruption unless there are two parties to the act
of corruption; and if the other party—leaving the poor railwayman out—in the
first place is an accomplice, and in the second place having been an accomplice
refuses to do his duty as a citizen, who is to blame? If is all very well for
Honourable Members in this House to make all these allegations against our
men. We are anxious to take every possible step in order to bring people who
are guilty of corruption to book. But we must have co-operation, and if that
cooperation is denied it is not possible for us to go very far, Now even where
cases have resulted in acquittal—and the great majority.of cases which have been
taken to court have resulted in acquittal—the railway administration have been
prepared to take administrative disciplinary measures; there i quite a large
number of casea where that has been done. We go further; we issue press notee
every time whenever a conviction has been secured or whenever suitable admini-
strative hetion has beep taien. Tt does not seem to me possible to do anything
more than this. Surely Honourable Members are not expecting me as Miniater in.
charge of railwayg to launch a huge mass campaign of prosecution and persem:tion-
against the men who are running the railways. Give me evidence; unless you
give me evidence it is impossible for me to act. Whatevér evidence we can
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eollect through our police and through our investigation agencies we are prepared
to use and to have the most severe deterrent punishment imposed on the mcn
concerned. But without the cooperation of the public it ¥ nob possible to go
very far. Let me take the point a little further. We are passing in this country
at present through a very difficult stage. There has been a very considerable
weakening of the sense of law resulting from the war and from the big changes
that have taken place recently. You cannot expect thé vast number of men e
ployed on our railways to be exempt from the general tendencies that are work-
ing among the population. The only way in which we can meet it is by starting
a campaign of propaganda. All that I can say, therefore, is that as far as the
operational and the mechanical side of transport is concerned, we know what
the problems are; we know in which direction a solution lies. I have indicated
it both in my November speech and in my speech last week. We are determincd
to go along those lines in order that that side of things is improved. As far 89
the personnel side is concerned, whatever cases of corruptien come to our notice,
whatever cases of indiscipline based on real evidence are brought to our notice, we
are prepared to take ackion. But I do appesl for more cooperation; without it
nothing can be done.

Shri Ramnath Goenka: Sir, in view of the explanation given by the Honour-
able the Transport Minister, I beg leave to withdraw my cut motion.

Mr, Chairman: Has the Honourable Member leave of the House to withdraw
his cut motion?

The cut motion was, by leave of the Assembly, withdrawn.

Passenger Fares based on Uneconomic Rates Structure

Shri B. Das (Orissa: General): Sir, I move:

«that the demand under the head RalLway Boakp' be reduced by Rs. 100.”

1 have given notice of this motion to raise the issue of passenger fares
being based on uneconomic rates structure. I listened to the speeches delivercd
by the Honourable Transport Minister just now and last evening, and I
feel that as his original budget speech was characterised by sympathy towards
the Railway employees and officials his last two speeches demote sympabhy
towards the general public. My cut motion is intended to draw attention to the
fact that grave injustice has been done to the 800 or 900 million passengers
who travel every year on our railways. During the November Session my
Honourable friend asked the House to raise the passenger fares and whatever
he asked for was conceded. He changed the telescopic rate in passenger fares
to o flat rale and that flat rate was something like 80 per cent, rise in the first
class, 44 per cent. in second class and 33 per cent. in the third class. All told
there is a 83 per cent. appreciation in the receipts from passenger fares. -1
wantd to satisfy myself on this. From Caiuctta to Delhi the first class fare
be’ore was Rs. 108 and recently it was Rs. 132-6-0. Tt is now Rs. 180-12:0. In
1925-26 the second class fare was Rs. 54. Last year it was Rs. 62-1-0. Today
it is Rs. 90-6-0. In 1930-31 the third class fare by mail was Hs. 17/10: last
vear it was Rs. 19/6: now it is Rs. 80/8. So between the first class and second
class there is a rise of 65 per cent. In the third class, there is a rise of 72 per
cent.

Was all this necessary? And if the rate structure is correct, is there no
one to plead for the hardpressed and oppressed railway passengers, that in spite
of his being packed like animals as my friend Sjt. Nanda Kishore Das said
zesterday, he will have to pay an all-round 83 per cent. more in fares and yet

e will get no comforts?

Though I criticised last November, I thought it was time to give sufficient
funds at the dispossl of. our Railway Minister so that he may ‘adjust hintself and
.create normal conditions out of the abnormal situation in which he found himself
owing to the folly of the foreigners that ruled over this country. His prede-
cessor, Sir Edward Benthall, the mighty representative of British trade and
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industry in this country, wanted large orders to be placed in England. In 1044-
45 ke wanted to raige the passenger fares by 25 per cent. We opposed it in this
House and 8ir, with your help &nd co-ordination we threw out that proposal.
He argued that he would leave behind a fund for the betterment in travelling
for passengers. ’

I was examining the receipts from passenger fares. 1 find in 1924-25 it was
Rs. 86 crores: in 1939-40 it was Rs. 28 crores: In 1042-48, before the war,
it was Rs. 44 crores: in 1943-44 it was Rs., 58 crores: in 1944-45 it was Rs. 71'5
crores: in 1946-47 it was Rs. 86 crores: and in 194748 according to the adjust-
ment made by my friend over separation of Pakistan, it would be Rs. 785 crores.
* .1 know Pakistan is separate. But with a 83 per cent. rise in passengcr
fareg and the flag rate throughout India, I think he has underestimated his
receipts. I concede that he has mooted this in his budget speech and sympatuise
with him over the manifold problems that make his budget estimates so very
uncertain, but why did he not take into account the facts and had a proper
_pm'_tul:e over the receipts from passenger traffic. 1 helieve passenger trafiic,
if it is true that 800 million passengers travel throughout the year, would.
%ﬂlp tup to the level of Rs. 95 crores. So I say that he has underestimated his

eipts,

I have been looking into the income the Government has- derived per
passenger mile: ) )

in 1938-39 it was 311 pies
in 194243 it was 8'84 pies.

+in 1945-56 it was 4:02 ples. .

1 think with his 33 per cent. appreciation, he will get per passenger mile in
1948-49 about 6.1 or 6.2 pies per passenger mile. So if there is a 33 per zeut.
incresse in the earnings, certain benefits ought to have accrued to the pausengers
in this budget. But the Honourable Minister never thought of the passengers.
He told us that the railways are not a public utility concern and that it shouid
function as a business concern. The railways are there, it seems. to extorb
the last drop of blood from the poor harassed passengers—the public.

Formerly we had season tickets and monthly return tickets, by which we
were given concession rates of one and a half fares. Today there is no such
concessicn. That means the Honourable the Railway Minister is earning more
money because there is no concession. As a matter of fact similar concessions
extended to the third class fares also.

What happens if the cost of living rises? According to the papers the eco-
nomic adviser of the Government of India has said that it has gone up fremx.
308 to 320. I do not know if he took into account the cost of travel in raiiwaye
or in buses. I think my Honourable friend, as the great economist he is, will
find that the cost of travel in the domestic budget has gone up by ten points.
Therefore, I say, that such a public utility concern should look into domestic
and individual economics. But how am I to think that my Honourable friend
is thinking of reconstruction and a stabilized policy in our railways in India,
when the passenger is going to be muleted and charged anything. T am helpless
and vou are helpless. Whatever this House decides, we must .pay hecause we
have to travel: besides our propensity for travel has been growing more and
more and since the last war that propensity has still further Increased. TYut
we have' to settle down to normal life, We have to evolve a rate structure that
will satisfy us and at the same time the railway administration. The railways
may be an indigenous business concern but it is a public utility concern and:
in the past we have paid .some hundreds of crores to railways from. generzl
revenues so that the rallways might survive and be a public career. Painfully
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I read in the memorandum about the provision of railway reserves. This was
a fantast'c proposal of the British Managers of our Railways who wanted moucy
not to go to general revenues but that the money should be kept in railway
reserves apart from the depreciation fund, which stands now at Rs. 90 CTOTes.
But this railway reserve fund we have many times siorfed and many times
wiped it off. T do not think it is an essential thing to be maintained and it is
not correct to deprive the general revenues of its due quota which it must geb.
Whether general finance should get its revenues through incometax and super-

" tax or by.the contribution that we agreed to by the Convention of

S M 1995 is a point which may be raised at a later stage mn Lhe
House and not todav. because a Committee is looking into this year's surplr=
to see how much will devolve to general revenues. I think the railways shoui!
work in spite of the heavy subsidy from general finunce and the taxpayer, u-
a esmmerc'al concern. At the same time, because it is a monopolist concern,
the Railway M'nister should not think of enhancing of rates and fares without
giving the due quid pro quo to the passengers that travel.

The Henourable Ministér of Railways spoke about what is happening in
other countr’es and as to what should he the passenger rate that is equitabia”
to the Ind'an travelling public. It is no use telling us about the U.S.A. and
the UK. While our per capita income is less than Rs. 100, in the UK. it
is Rs. 1,200 and in the U.S.A. it is Rs. 2,500. It is no use comparing blindly
the passenger fares in the U.8.A. with those in India, A public ufility conesrn
like the railways should see that they do not make profits and sguander it,
and they do not overpav their staff. 1 do not mind that their staff should
get an economic standard of wages.

I was reading another document produced by another M'nistry tha Indus-
trinl Committee report, where it was said that labour all over India has
adopted n "‘po slow’ poliey. 1 was surprised to hear my Honourable friend
saying that all is well in the Indian railways. When the labour representatives
spoke on this side T felt that they had given a certain definite undertaiing
to the Bailway Minister that the rallway employees are going to earn the
money they will be paid, and not, because they are members of the socialistic
and communistic fraternity. T wish it were true and production goes up!

I do hope if necessarv the Railway Minister would appo'nt a Rates Structure
Committee. Let somebody examine the passenger traffic rates structure, which
should have some harmonious relation to the past practice and not the pres--1{
flat rate which is telling so hard on us.

I need not go into the other points which I have noted. I have not made
this speech in any spirit of carping criticiam. My Honourable friend the Ra'lway
Minister came here from the Tatas which is the biggest industrial comecern in
India and I hope if he will descend to the humble field where we commoncrs
tread he will find the hardship that this flat rate is causing and if he mixes
with the crowd he will find the common mass thinking that the railway rates
are today a heavy burden on the pullic. The common man is not interested
in the policy of labour or wages, nor the staff to be dispensed with. They are
very anxious that the Government should settle down and that particularly cur
national government should give them a cheap mode of transport. i do
bope in spite of its not being included in the budget he will try to introduce
puja and Christmas concessions and other coricessions. so that he will start
making an expgriment which his predecessors practised for 25 years.

Mr. Chairman: Cut motion moved:

“That the demand under the head 'Railway Board' be reduced by Rs. 100.”

Shri 0. V. Alagesan (Madras: General): Sir, T would confine my" remarks

. to 0':".‘?_ one subject, namely the increase in season ticket fares. In my opinion
a grievous wrong has been done to this poor, most usaful apd deserving class
of passengers. The House is aware that at the time of the last budget the
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Honourable Minister for Transport announced increase in season ticket fsres.
There was an increase in the ordinary fare also. Generally the season tickes
fares are calculated on a certain basis in relation to the ordinary fare. So
when the ordinary fare is increased the season ticket fare is automatically in-
creased. In this case not being satisfied with the proportionate | inerease,
maximurm. percentages were fixed and were announced in the House. The in-
creases were 123 per cent., 182 per cent., 25 per cent., and 50 per ceut. for the
third, inter, second and first classes respectively. Along with that a sly dis-
tiuction was introduced between the suburban and non-suburban travellers. In
my opinion that made matters worse for the latter. The following statement
ogcurs in the Explanatory Memorandum on the last Railway Budget. '‘There
wiil be consequential adjustments in non-suburban season tickets and for
them the monthly charge will be fixed at a uniform rate of 24 single fares.”” 1
am sure even the Honourable Minister would got have been fully aware of the
significance of the change of basis of calculation which he was introducing. in
terms of rupees, annas and pies, when he announced the same in his Budget
speech. Burely the House did not read between the lines and catch the signi-
ficance of this. I shall illustrate this through a concrete example.

On the South Indian Railway formerly no distinction was made between
suburbai and non-suburban travel in respect of season tickets. The «ntire
distunce of 50 miles on which season ticket travel is permissible was treated
alike. The figures that I shall be quoting will give the true picture as it is
after the increases snnounced at the time of the last budget. The distance
between Chingleput and Madras (a distance of 38 miles) has been treated as
nou-suburban. The increase in the third class season ticket is 62 per cent,
both for monthly and quarterly tickets, whereas it is only 12} or 13 per cent.
for suburban season tickets. As regards second class, the monthly season
titket used to be on’y Rs. 28/15 and it has been inereased to Ra. 76/8 which
works out at 264 per cent. increase, The quarterly season ticket which was
Rs. 57/13 has been increased to Rs. 191/4, which is an increase of 835 per cent.
I need not say that this wide disparity between one class of travellers and
anothor is not at all justifiable and should be ended.

Even in the case of suburban season tickets (quarterly) the incresse in
second class is to the tune of 57 per cent. i.e. from Rs. 28/10 to 46/7. This was
done in a(auordance with instructions given as follows:

“That railways who formerly issued these season tickets at a discount might continue
to do so, but that in no case should the discount exveed one-sixth of the aggregate value
of 3 monthly season tickets.'

So even for the suburban area the increase is more than what was contem-
plated. It is 57 per cent. whereas the contemplated increase was only 25 per
cent. The instance is not an isolated one affecting only one ralway. Tt is a
common thing. It is an all-India grievance. I therefore think the Honourabl:
Minister will muke haste to remedy this state of affairs which I hope he d:d not
even contemplate at the time of introducing the changes. If there should be
anyv discrimination at all I venture to say that it should be made in favour of th:
non-suburban season ticket holders rather than the suburban travellers; because
after all who are these non-suburban season ticket holders? They came from the
poor and middle classes. They are largely composed of students, petty offi-
cials, labourers, artisans and others who eke out their livelihood in s city and
live in villages. They do so for two reasons. Firstly, they cannot live in
the cities because it is muech beyond their earning capacity. Another reason,
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as everybody knows, is the housing shortage in these cities. Nobody can get
houses in cities or towns. These people while performing « servioe to the city
do not remain as a burden on the city administrations or utility services. In
fact these people should be encouraged more. Instead of that they have be_en
penslised. In my opinion it is not fair. Nobody has any objection to the in-
crease in fares as contemplated by the percentages announced. The. objection
comes when an invidious distinction is introduced between one section of
travellers and another. And there is such a wide disparity. I shall earnest-
ly arpenl to the Honourable Minister to remove this disparity. Representa-
tions have been made to him and he is already seized of the matter. I nope:
he would find it possible to make an announcement on the floor of the T:on}se
today. By doing so he will be more or less righting the wrong that was in-
advertently done at the time of the last Budget and will be treating all pas-
sengers alike—I mean season ticket travellers who are not a handful hut
who are ‘quite a large number—and will be according them the same treat-
menc. He will thereby be leaving them with the increases that were actually
contemplated and understood by the House as such when he introduced the
rates at the time of the last Budget.

The Honourable Dr, John Matthai: Sir, the problems that have: been
raised er: fairly simple and straightforward problems. T think the guestion
that My Honourable friend Mr. B. Das raise¢ was briefly this. I-think he
was concerned primarily with the abolition of the system of telescopic rates in
regard to passenger fares. That, I am afraid, was something which we did
with our eyes open and I should like to explain what really was the considera-
tion involved in it. When we decided to place proposals for increase in fares
and freights we wanted to see to it that the burden involved in this increase
wos as low as possible as far as third class passengers were concerned in
respéect of their essential journeys. Therefore the basis on which we proceeded
was that third class fires by ordinary trains should be kept at a rate which
very nearly approximated to the average rate which prevailed on most of the
principal railways in India. That is how we got this rate of four ples for the
third clase by ordinary trains—we took ordinary trains because people who
travel relatively short distances would be travelling by ordinary trains rather
than mail trains. In order to have travel by third class trains in respect of
essential journeys at the lowest possible rates it became necessary, in order
tc mee; the increase in expenses that we were up agairsi, to find s corres-
ponding amount of money to make up the deficiency on the third class gide.
We felt that the only way of doing it—and probably in the circumstances the
least unsatisfactory way of doing it—was to abolish the telescopic princip'e
for the time being. That is how the situation resulted. 1 amn quite aware
of the importance of the considerstion which my Honourable friend Mr. B. Das
raised. that in a country like ours with a standard of living which is very low
it is of the utmost importance that we should make the cost of transport as
low as possible in respect of third class passengers. I am well aware of the
importunce of that consideration. But unfortunately for circumstances over
which we have no control it has been necessary to raise the estimate of work-
ing expenses. The cost of materials and the cost of lubour have gone up
owing t> circumstances over which the railwavs have so little control. Omnce
You are up against the fact that there is a very big increase in working expens=s
thut increase +has got to be met, and in order to make The increase as equlf-
able as possible, for the first time last year we decided to introduce the princi
ple of gradation in our schedule of fares. That is to say, when we proposed
an increase. what used to be done before -was that you introduced p flat rate
of increase: we did not do that last time. For the first time we decided to
introduce the principle of gradation, that is to say, we applied a higher ratio
of increase to upper class passengers amd a lower ratio increase to the lowest
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class passengers. I believe it is the first time that we introduced that princi-
pl2 into our railway rates structure. and 1 would with very great respect
suggest to Mr. B. Das that a certain amount of credit might be given to the
administration for having introduced that.

The other question which my friend Mr. Alagesan raised has been present
to my m'nd. I quite understand the problem that worries him. That s to
say, if you take the proportion of incresse in respect of suburban season
tickets and of non-suburban season tickets the proportion of increase has been
considerably greater in respect of non-suburban season tickets. But after all
"when you reduce it to thé actual quantum of money involved, the ncn-
suburban season ticket holder today, under the present increases, is wnly
charged twelve return tickets for a month’'s season ticket. To my mind | it
appears that if our expenses are lower, or if we are up against competition
from other forms of transport, it might be necessary for us later on to re-
consider it. But that.is a different problem. For the.time being, if voa
simply but it at that, what we are charging the non-suburban season ticket
holder is twelve return tickets for a whole month's journey which might
meun pot merely one return journey everyday but sometimes more than that.
On merits it cannot be considered excessive. But I know what is troubling
my friend Mr. Alagesan. The problem on the South Indian Railwav is a
somewhat different problem. On that Railway T believe the suburban sz2ason
ticket rates had been in force before 1st January 1948, The whole question
there, I think, is bound up with their scheme for increasing the area served
by the electrified railways, and their contention is that if the elcetrifiention
system is going to be extended beyond the present point, the cost would be
such that the suburban season ticket fares that we charge now would not cover
their expenses. Now that question has been present to my mind, and all that
T can say at this stage, and I hope my Honourable friend will be satisfied with
that, is that I have decided to take up that question with the South Indian
Railway and see whether it would not be possible to provide some kind of relief
for people who are getting their concession rate now and who are denied that
rate under the present systéin. That T think is as far as I can carry the
matter. 1 am not in a posit'on at present to make any announcement regard-
ing variations of the non-suburban season ticket rates that we have just now
introduced.

Mr. Chairman: Does Mr. Das want to press his motion?
Shri B. Das: No.
‘Mr. Speaker: Has the Honourable Member leave of The House to withdraw
his eut motion?
The eut motion was, by leave of the Assembly, withdrawn.
- Grievances of Third Class Passengers
Mr. R. K. Sidhva: Sir. I move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Sir, on this vital subject, if I have to criticize the railway administration,
1 hope the Honourable Minister will forgive me and take my eriticism in ‘he
best spirit and as made with the best of intentions. Sir, it is not today that
the prievanoes of the third.class passengers: are being.presented fo . the Honour-
able Minister by this Honourable House. but during the British regime ihe
third class trdvelling was intentionally made by that administrat'on intolera'le.
T would gq further and state that third class travelling is a vulnerable hell.
That is the legacy that the British Government has left to our own Indian
Ministers. I am anxious to see these grievances removed, and I am &lsa
desirous to say thabk the time has come when the Government must show that
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they are alive to the situation and that the Government intends: seriously to
remove the grievances of these third class passengers. An impression has to
be created in the public mind of the third class passengers. The Honoursable:
Minister said that for the removal of overcrowding and many other things,
productior: is the greatest factor. I agree with him: and he hss in his speech
mertioned certain targets, and those targets: related to long-term policy. I
appreciate that. But what about the short term immediate policy? Whera
is this ‘target? I wanbt to know what target has been fixed for the existing
coaching staff to be put into perfect running order? Has the Honourable
Minister told his administration T want to see the existing coaches put in pro-
per position within three months’? He must issue such.an order, and loyal
as his officers are, I am perfectly sure they will put them in order. We have
been hearing a lot about the coaches which are lying with the military autho-
rities. For the last two years I have been hearing from the visitors' gallery
the Honourshle Minister saying that by June 1947, all these coaches will b -
returned to the administration. Then in this sess’on we asked him as to whan
these are going to be brought back and handed over to us. Bir, from June
1947. up to the present moment, all these coaches have not come back to
us. Cannot he tell his officers ‘I want one of you to go to Assam or any other
front and find out where these coaches are, and bring them back within thees
months'? Again with the present coaches, there are. no window catches,
there are no lavatory fittings, there are no doors in some coaches; the panes
of the windows are broken. Can these not be attended to immediately?
Cannot he fix a target in regard to these things? Cannot he tell his Commis-
sioner ‘Mr. Railway Commissioner, I want these things done within three
months’, and T am sure the Railway Commissioner will obey his crder.
This is the kind of thing people today want and that will really be a peoples
government. . We want to create an impression in the people’s mind I am
not expected to sée ‘‘Silver Arrow'’ train which was recently exhibited all over
the country—to be put on the lines immediately. Heaven knows when we
shall see such improvements. I am not talking of amenities. 1 am talking
of the bare necessities of the toiling persons who are travelling today. Their lot
is worse than that of the cattle. Cattle are provided with wagons, a certain
smount of space, and are numbered. But these third class passengers, leaving
asid: their overecrowding, are seen sitting on windows, standing on foot-boards,
amnd sitting on the roofs of carriages. Their lot is much worse than that of
cattle, and nothing has been done from that point of view with the existing.
staff. By all means have the long term policy. We all know that the Honour-
abls Minister has not got a magic lantern or « magle rod or a nagic wand by
which he can immediately do it. What has his administration done luring
the last one year they have been in existence,—certainly six months as free-
Ind’a and for six months the Honourable Minister was there as a Minister in
the Interim Cabinet. I want to know what the Government has done. There:
are o many necessary things which are not there in the third class carriages,
and in some of the higher class carriages also. Bulbs even are not being
fitbcd in the third class compartments. No satisfactory answer was ever given.
It was often stated that the passengers were stealing. That was the answer
the bureaucrats weré giving to me and this very answer our officers are re-
verting to the Honourable Minister. T am sorry tc say that he is repeating
this very unswer on the floor of this House. Those bulbs are of no use to
the publiz. *They are of special quality which can be used only in railway com-
partments, and it is their own people who steal. T am wmaking one other
suggestion. Let there be one compartment attached with about a couple of
dozen fitters and workmen, and' let them travel in the trains apd see that
these minor repairs are attended to immediately.. They should carry a few
bulbs with them, to fit into compartments where ther. nre none if the catches
are not ihere. they shou'd be put up in their places: if che «loors are nct locking
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they should be repaired, otherwise people are exposed to danger, In the
‘women's compartments specially, all these things should be attended to and
they are pot secure as things stand at present. Let these workmen work cn
$he travelling trains. Give them more salaries, I do not mind it. But this
solution must be put into operation, and I am sure if there is a will, thers
are many ways of doing a thing. After all in this huge railway adminisbra-
tion, do you mean to say they cannot find & way 8ir, for the short-lerm
policy? If we are going to wait really for the long-term policy, then yuu
will not create an impression upon the travelling public.

The Honourables Minister for Railways wished that there should be co-
operatioa from our side. Let me assure him we are out fo co-operate with
him. T can tell him that just as he today is responsible, we are also res-
ponsible. But the co-operation should be recjprocal. Let me give two
inetunces to him. I was fravelling last month only from Bombay (Victoria
Terminus) to Nagpur to attend the Railway Advisory Committee meeting in
& first clags compartment through the kindness of the railway who gave me
a pass free. A member is entitled to that privilege for attending meetings.
8ir, just five minutes before the departure of the train I saw a passenger at
my door loitering and as I know such ticketless passengers, just at the time
of starting, jump into compartment. I asked him, ‘‘Friend, where are you
going?"’, he said, “‘I am going to Nasik, will you kindly allow me?’’. I suid,
£'Kindly show me your ticket, whether you are travelling first class’’, he svid,
“But I will get down at Kalyan, it is only next station'. 1 said, “Let me sce
the ticket; by all means you can come in, but I would like to see the ticket"".
Sir, the man quietly went away. On the station platform there was a Ticket
Inspector in a black uniform. I went and told him, ““Will you kindly see this
min? 1 presume he is travelling without a ticket’’. Sir, he gave no coun-
t@nance. 1 went in search of the Stationmaster—there was nobody. I brought
this to the notice of the Advisory Committee at Nagpur, and the Chairman told
me. 1 am very glad that you have brought it to my notice. But what can
I investigate? What can I do? There are many black-coated Inspectors.
Whotn should I ask?'' Sir, the time at my disposal before the train started
wag two minutes and 1 had no person, not even the Stationmaster, available
that T could get his name down and report it. This is the position.

Sir, the Honourable Minister was talking about traffic guides. T am very
glad in his speech he said he wanted the social-service type of men. I saw
one in Nagpur Station with the badge “Traffic Guide’”. He was quietly walking
on the platform from one end to the other. When I saw third-class passen-
gers running from one end to the other, searching for accommodation T saw
this maa wos not helpful. That is the point I am driving at. The outlook of
the statf has not changed. If he has given the certificate that the Indians are
able to do the job, I am in entire agreement with him. He is telling us to-
day, but we have been advocating the same from the public platforms
.during the British regime while advocating for the Indianization of the ser-
vices. 1 was one who must have preached from hundreds of platforms that
the British administration was an impediment, that our Indians have talent.
they huve enthusiasm, that they are persevering and that they are a atch
for them if given chance to take charge. I am glad today that in every
department, right down from the Commissioner to the Genera! Manager,
barring some exceptions they are all Indians and they are very able to do
the work. To that extent I am joining with my Honoywahla friend in  his
certificate or his congratulations, but if he says that his administration has
changed its outlook, I am sorry I cannot agree; that is exactly what I want
the Administration to do. I do feel, Sir, that just as you have got training
schools fne training <the linesmen, the signalsmen, the drivers and the con-
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ductors, in order that the type of service may be changed there must be a
school where three months' fraining should be given to these people.

I was also stating about the bare necessities of third-class passengers.
Take the case of booking offices. For third-class passengers their booking
offices are sometimes half a furlong or one furlong from the main platform and
the main offices. They have to come a number of hours before time and fall
ir queue, wait there for tickets. I know when a passenger runs for a ticket,
the staff at the booking office is intentionally not prompt in issuing the ticket
because when the passenger gives a note of Rs. 10 and the fare 18 Rs. 9-1,
the man has to pocket about twelve annas. The passenger is in a hurry to
get the ticket, he does not see what is written on the ticket—particulariy so
with our unfortunate illiterate third-class passengers—he has to run from the
booking office to catch the train. And for these third-class passengers only
five minutes before the departure of the train is the gate opened. For the
irst and sccond class passengerg the whole day the gate is open. Are the
third-class passengers not men? But this mentality is strange.

In the British regime they have erected stations wherever there are Can.
tonments with luxurious conveniences, I will not take the Honourable House
to far-off stations; take the East Punjab. There is the Jullundur Cantt.
Station and tke Jullundur City Btation; the Meerut Cantt. Station and ihe
Meerut City Station; the Ambala Cantt. Station and the Ambala City Station;
Ferozepore Cantt. and Ferozepore City Stations. BSee the marked difference
between the Cantonment Station and the City Station. The Cantt. Station
i provided with shelters for passengers. In the City Station there is no
shelter, there is no proper waiting room, whereas the number of passengers
travelling from the City Station is ten times more than that from the Can-
tonment Station. This was done only with the objeet of giving facilitiss to
the European community, the upper eclass community. If you take the
population of these Cantonment Stations, you will find it is very small. And
at these stations generally the trains are stopped for ten or fifteen minutes
and at the City Station only for five minutes.

An Honourable Member: What about Delhi?

Mr. R. K. Sidhva: Again, you see the third-class booking offices there in
Delhi also, and see the booking offices of the upper classes, and see the number
of platforms. One booking office is at one end and the other at the other end.

8ir, the whole machinery has to be changed. The Honourable Minister
should raake out a plan and put in an immediate proposal to galvanize the
spirit of your men—that dynamic spirit force I want among the men &nd
until it comes nothing can be done. 8ir, Railway servants are my friends;
I have worked in their unions—both“of the clerical staff and of the working
stafi—and T know they are my friends. 1 have worked with them for a
cumber of years and they were always listening o me whenever their intereste
were concerned. Now for the interest of the public the time has come when
they must change their viewpoint and see that they must help their Gav-
ernment. My Honourable friend has been good enough to givé them a full-
fledged certificate. I do not mind it, Sir, but I am not going to give them
the full-fledged certificate to the extent of the absence of the changed outlock,
which T wart infused in them. That is the main point I am driving at.

1 am not speaking simply for the purpose of speaking. I can meniion =
number of grievances here, but my dificulty is that I have a limifed time at
my disposal and I cannot do justice to all the points. But if you give me
only one minute, Sir, I shall mention one point and complete. I appesl to
the Honourable Minister that from one of the replies to the questions that T
asked, whirh question is being asked in every Session here, and when it Is
repeated, ke must reslise that there is something very wrong. We are not
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here merely for the purpose of speaking and bringing matters to the uotice
ot i rtonoursble Minister. . He must realise that yesterday fifty per cent. o.
the mnembers, while discussing the general admimistration, spoke on the griev-
auces Of whe waveding publie. My Honourable friend gave two minutes 1o
this matter, took 18 minutes on the question of statistics and operafing ratio—
1 am very glad he is a master of that, he is an economist and he ably put
t,—Nhe took  minutes for wagons, and only half a minute for the publc
grievances. Thut is the only thing I want to impress on him. Just us he
is an cnthusiastic economist he must be equally enthusiastic about the
third-class passengers’ grievances.

Mr, Chairman: Cut motion moved:

“That the demand under the head 'Railway Board', be reduced by Rs. 100"

Shri Khandubhai K. Desai (Bombay: General): Sir, 1 would like to place
before the House some observations regarding the difficulties under which the
third c¢lass passengers are suffering. Of couwse, my Honouraols friend, M.
Sidhiva, has placed before the House certain grievanzes with the sentanents
and emotions that he is capable of. There is no question of denying the fact
that the third-class passengers, who are as a matter of fact the best pay-
masters of the Railways, are treated with scant courtesy by the officials. But
I must also admit that during the last five or six months, after independen:e
has come, a certain change in the attitude of the railway officials is anotice-
abl2. Oply that the change, aceording to me, is not very rapid, and if the
Houourable Ruilway Minister and our sympathetic Railway Commissioner woul |
take it into their heads to make efiorts to change this attitude and outlook
on the part of these officials, I do not think there will be any difficulty what-
soever. As & matter of fact, from my observations on the railway stations,
the railway officials who had been_accustomed to treat the lower class pas-
sengers indifferently during the last generation or two are now anxiouas  to
change their attitude and if a little push is given, there is bound to be vast
improvement. -

1 have one constructive suggestion, Sir, to make .3 11y Hunourab o friend,
the Railway Minister. That suggestion is this. The time has now ecom
when the Railway Department must straightaway, without any loss of time,
alter their policy and abolish at least the first-class accommodation on the
Railways. If the first-class accommodation is removed, the attention and
the #ime that the railway officials had given or are accustomed to give to
the first-ulass passengers would be directed towards the convenience of the
third-class passengers. "Along with thé removal of first-class accommodation,
there will be lot of space also available on the railway station platforms which
could be made use of for the third class passengers. We find, Sir, that there
are First-Class Railway Waiting Rooms, First-Class Railway Refreshment
" Rooms, eud for ought I know most of these rooms are utilised by railway offi-
cials for gossiping. We know as a matter of fact, parficulariy during the
last three months, most of these First-Class Waiting Rooms have been empiy
and in this respect if I place before the Railway Minister certain factg he
may find them useful. oo

Sir, the change which I have suggested of abolishing the first-class accon-
modation is one which should be done in-a couple of weeks' time on all the
Railways. I tell you the reason, 8ir. There is one train which is daily
running between Ahmedabad and Bombay Central, called Gujarat Mail. . Now
the (Gujarat Mail has accommodation for 450 third-class passengers, 84 second-
class passengers and 16 first-class passengers. The 450 third-class passengers
bring in today a revenue of about Rs. 8,400; the 84 second-class passcrgers
‘bring in a revenue-of, say, sbout Rs. 2,100; and the 16 first-class passengers
- bring in ‘a revenue of about Rs. 750 to 800. Of course, I assume that both
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the first-cless and the second-class eoaches are all occupied. But from iny
observations during the last two months, I find that on an average only 3
to 4 passengers travel by first-class while the remaining 12 berths are empty
and the result is that the Railway is losing revenue to that extent. Un the
other side. we see the spectacle of the third-class passengers dying to get
accommodation. Now, Sir, where is the need for running these first-ciass
voaches, which in my opinion had been provided in this country by our rali-
‘ways in order to satisfy the snobbery of foreigners who did not want to travel
with Indians? There is certainly no need of this snobbery now and there
should, in my opinion, be only two types of accommodation to begin with,
namely, a Lower Class and an Upper Class, the Lower Class approximating
to,the present Inter-Class and the Upper Class approximating to the present
Second-Class. If the first-class is abolished on the abovementioned train,
these 16 berths will be able to accommodate 150 third-class passengers by
maling slight conversions, taking into consideration the present load, and yield
an income of about Rs. 1,250 as against the problematic revenue of Rs. 750.
If this i+ true of a particular train which I have observed, I am sure it 1may
be more or less true of other trains also.that are working on the B. B. & C. I.
Ruilway and 1 think it will also be trué of such trains on all Railways. This
is a question, 8ir, which I think requires the close and immediate attention
of the Ruilway Authorities.
Then, Sir, my Honouvrable friend Mr. Sidhva in his chagacteristic style . .
Shri H. V. Eamath: ‘Inimitable style’!

Shri Khandubhai K. Desai: . . . in his characteristic style said that as far
as booking offices are concerned.........(Interruption) it is bound to be inevit-
uble, us my Honoursble friend Mr. Kamath says, but its inevitability under
the present circumstances arises from the fact.

Shri H. V. Eamath: On a point of Lorrect.lon, Sir. I said ‘inimitable’
and not ‘inevitable’.

Shri Khandubhai K. DesSai: I thought he said that the present state =of
“affairs was inevitable and was going to say that, that was probably due fo the
encrgy and time of the railway personnel, being wasted in looking to first-class
passengers who alone enjoy their indulgence,

Sir, if the personnel employed now on first-class passengers is requisition-
ed to serve the third-class passengers and if the Railway Board make the
higher officials realise that the first-class passengers, or, for that matter, even
the second-class passengers are not their masters but their real masters are
th: third-class passengers who run into crores, especially with the coming
into being shortly of adult franchise under the democracy that we are evolv-
ing, then, Bir, everything will be well. It is the common people who are
going to vote all of them on the adult franchise and they are the real masters,
und the duty of the railway officials, as it is the duty of the servant, is
serve very satiefactorily their real masters.

Shri Biswanath DPas (Orissa General): Mr. Chairman, 8ir, it is a fiction
of democracy that a motion of this nature should be consfrued as a censure
mntion. 8ir, far from being a censure motion, need I appeal to the Minist=r
and tell him that this is a motion to lay before him our experiences of the
Railway Administration so that he might utilise them to the best advantage
of the Government. 8ir, let it be clearly understood and realised that from
the dav that. he entered office, our National Cabinet, hig honour and respec"
are ours and our grievances are his. Tt would, therefore, be unfqrtunate for
anyone to construe this as a motion of censure.

Sir, I do realise the difficulties of the Honourable Minister; his difficultie:
arz enormous because of the legacies left for the Nationa! Government by its
predecessor. ' But at the.same: time I want him to feel that all that glitters
is not gold. Sir, while we appreciates the compliment that he has paid to the

to
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officials in charge of the Railway Administration, we want the officials in
their turn to realise and feel that their responsibility is to see that the
popular grievances are redressed and the greatest public wulility service that,
we have in this country is being utilised in such a way as .%o
make out an attractive case for the nationalisation of the other
public utility concerns in this country. It is with this object in view that we
are tempted to offer our observations and I hope that they will be taken
in the spirit in which they are offered. -

Sir, my friends have stated all sbout the difficulties of th\e third class

passengers. Their difficulties are numerous. "My Honourable friend the
Minister in charge of the Department—ifortunately for him he had a brilliant
career—does not travel in third class. It is therefore impossible for him to
realise the difficulties and grievances of third class passengers. Bo
far as I am concerned,—except on occagions when I travel fo attend
the meetings of the Constituent Assembly, or come on official work
—I generally travel by the third class. So, when I eouwmcerate the
grievances of the third class passengers, I only speak from my own
personal experience. The Honourable M.nister's predacessor in  office
Mr. Asaf Ali in presenting his budget for 1946.47, gave certain promises—
seatings which make room for greater privacy; provision of knee-room which
will give greater standard of comfort, provision of adequate waler supply in
th> compartmente and lavatories; improvement of lighting arrangements; more
accommodation for third class passengers, etec. I would ask him, and through
him, his officials, to see which of these items have been realised in practice ?
Need I say, Sir, that the latrines—I would not call them lavatories, because
they are not worth that name, I do not even know what expression to use—
are unusable. The compartments are stinky; the Ilatrines are stinky; lights
you don’t have at all, and even if it is there, it is dim. Imagine the diffi-
culties of a family travelling a long distance in such a third class compart-
ment. These grievances need consideration. :

The Honourable Minister s Department had instituted a befterment fuud
in 1946-47. The purpose of the fund had been described in the budgef
speech as to make “‘travel faster, safer and more comfortable.”” I would ask
the Minister in Charge of the Department or any of his officials who today
running the machinery of the Railway Administration to see for themselves
privately (because if they go in their official capacity they will be received
with garlands) any of these third class compartments; they will see that they
are not places for any decent person to sit and much Jess to travél long
distances. 1 know sweepers have been provided. But what is the use?
Unlese you pay no sweeper comes to sweep your compartment. The result
boil ‘down to this. (An Honourable Member: '‘Swespers are meant for First
and Second class passengers’’) I know that the first and Sceond Class pas-
gengers get it done, but the poor third class passengers cannot afford to pay,
Under theee circumstances I would appeal to my Honcurable friend to see
that something is done to redeem the promises made by his predecessor.

gir, I am very much pained to see from an nnalysis how the betterment
fund has been utilised for the last two years. Let me give the Honourable
Members of this House an idea of the betterment fund. In 1946, the Better-
ment Fund appropriated 2/3rd for the amenities of the staff and 1/3rd for the
smenities of the passengers. In the Betterment Fund allocations later, a
higher proportion was allocated for the amenifies ‘of the passengers. Again
allocation® for the stafl includes such items as hospital accommodation, water-
supply and the like and that for passengers provides for such items as construe-

4pu tion of over-bridges, coverad ‘platforms, water-supply, ete. I would

s appeal to my Honourable friend to plead with his officials; I do not
want to be hard with them, because they are of us and we are of them; I want
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them to realize that their responsibility and ours is one. 8ir, National Govern-
ment is meaningless, our independence-is meaningless unless our friends run the
adminigtration on the basis that their interests and ours are one. Tn this view
of the question, I want to plead with him and through him to his higher
officials to run the Department with changed mentality and outlook. T wish
that the Hetferment Fund really becomes a betterment fund for the better-
ment of the passengers. .Why on earth should you have so many flunds‘ and
give scope for mis-spending monies and utilising in the way the officials liked.

Bir, you go to moffussil stations. You do not have even a waiﬁing room
in very many moffussil small stations. It is my unfortunate experience ta
see throughout Orissa in small stations vou do not have a waiting room; you
do not have water conveniences; you do not have latrine conveniences; and
you do not have anvthing te call a convenience. Is the adaiinistration worth
the name if things go on in the way that has been going on? I appeal and
plead with my Honourable friend and through him “he officials to see that all
is not well if you make Delhi glitter like gold or if you make Calcutta glitter
like*gold. We want the benefits to be éxtended & moffussil places and to
far places, so that the people who really need help can get it.

Bir, having stated so far about the Betterment Fund, let me come fo
another question which is more painful, namely the fares. Let me state in
this House that people in moffussil o not like to travel unnecessarily unless
they are compelled to do so. Generally, they have to travel long disfances
because of migration of labour from district to distriet and from provifice: to
prevince. But, the fares that have been increased are very high. ™~

‘Mr. Chairman: This point has already been debated. I think the Honour:
able Member need not refer te that point.

Shri Biswanath Das: Quite right, but while speaking of the third class
passenger that is one of the ‘main and important grievance which has to be
brought to the notice of the Assembly and the Honourable Minister. 8ir,
originally one anna was increased and now 5-1/3 annas and this means at ore
stretch they get an incresse of 6-1/3 annas. Having stated sn

- far about it, let me state fha¥ vesfed interests have unfortunately been creat-
“ed in the Railways. Why? It is because that certain things have gone on
i unheeded for a long time. TLet me illustrate my point. While travelling long
- distances or while coming from a long distant moffussil to a railway stationy
" in these days especially when trains do not keep lo time, people have to
depend on railway refreshment stalls and hotels. These hofels have been
leased out not with the idea and outlook of providing conveniences and gond’
staff to people for whom thev are intended, but as a source of income to e
i Railways. This offers 4 lot of scope for the intermediaries to exploit the
passengers besides the heavy fares that have been imposed on railway passen-
gers. It has been my ill Tuck or good luck to travel i these railways very
often and to wndergo these hardships. Tn the Railwavs standard prices have
been fixed, but xou do not get good price or good stuff. Not only do von not vet
. proper things, they are also not properly weighed. The prices arve far
heavier at the railway stafigns than what vou would get otherwise in ordi-
nary stalls. Tt is time when vou shonld have n number of contractors in-
stead of giving alk the confracts in a railway to one contrasfor, and thus make
it convenient for him and for the officials in charce to exploit the passen-
EETS. _It has heen experienced in the B. N. and F, T. Railwavs that this is
0. Bir, you go to any station in moffussil areas. You find at least in B. N.
Ballwa}'" things are awfully rotten, things are prepared in  the worst
off possible. I feel, Sir. vested interests have been created even
i refreshment ~stalls  and  stalls  for ather ecatables. T®strongly  feel
. that the present system of giving contract should be dene awav with and =
i proper outlonk bhe created in this regard soethat the Railway stalls will reallv
i hesuseful and serviceable to the country folk.
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(English translation of the above speecn)

Shri Ram Sahai (Gwalior State): Sir, the difficulties of third class passengers
have just been detailed before the House. I want to say something about a
Place where only two traiu services are availuble to the villagers, one for out-
ward Journey and the other for inward journey. There are no roads in this
territory. The state of affairs on the G.LP. Railway is such that failing to
get accommodation on the trains, people have to traverse twenty to thirty
miles of distances on foot. The pre-war train service was suspended. This
has put people to great difficulty. A passenger train and a parcel Express
run there now. The Parcel Express does not carry third class passengers
and the passenger truin is too overcrowded 1o let people entwain. It is a
mistortune of the Indians that they huve become accustomed to difficulties;
but it is worst of all that their work remains undone. I would, therefore,

appeal to the House to see that arrangements should be made to provide third
class passengers with at least seating accommodation in trains.

Just now Shri Khandubhai proposed thut we should have two classes
instead of four. 1 would state before the House that many of us present here
have been usually tuking pride in travelling in third c’ass; there is then no
reason why we should continue these four clusses. I would submit that there
should be ouly one class; and rules may be framed for passengers who have
to travel day and night so that they may be able to take rest and sleep'ut night.
1t is not proper to have first cluss, second clags and third cluss in its place.
Bo long as we do not think ulong this line we will not be able to provide
amenities to third class pessengers. We should devise means to provide
every passenger with a comfortable seat in the train.  Similarly, if a few
third class bogies arc attached to the G.LP. Railway Parcel Express running
over this section, a great deal of trouble can be avoided and if the train
service which is still suspended is resumed the public will get sufficient relief.
Bo long as we do not frame such rules we shou'd have only ong class.

There is no doubt that third class passengers are the main source of our
income. Bhri Khandubhai has stated that we have come here on the votes of
these people and that our democratic Government has to be guided by their
views. I cannot understand why should we ignore their difficulties. Generally
there are no third class booking offices in cities. We should also try to see
that third class: passengers are enabled to purchase tickets easily, for this we
should open eity booking offices in big places. I think, when we have a sut-
plus railway budget, we mmust provide amenities to third class passengers and
at big places we should open city booking offices so that passengars can
,purchase tickets conveniently.

Enough has ajready been said here. I would, therefore, contenf myself
with saying this much.

Shri Kishori Mohan Tripathi (Eastern States Group-II): Sir, in view of
-the fact that a number of speakers have preceded me and brought to notice
many grievances of third class passengers I need not say very much, The
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only thing to which 1 wish to draw the attention of the Honourable Railway
Minister and the management is that if they believe that the railways are
institutions of social service the first point that should engage attention is
about service to third elass passengers. Any amount of service rendered by
the railways to First and Second cluss passengers does not in fact consti-
tute any reul social service so long as the railways do not look to their real
paymasters, as has been rightly stressed by Mr. Desai. When the railways
earn—and for the matter of that the State earns—a huge revenue from the
third class passengers it is only our duty to see that the railways offer their
best social service to the third class passengers. We have in past years
held out promises to improve the lot of these passengers in many ways but
it is regrettable that nothing has yet been done in faet and in practice.
Promises made here do not bring anything to these people; they wait to
see how in fact and in reality their condition improves. I would therefore
urge on the Honourable Minister to bring in this changed outlook in the
railway munagement, outlook of service to the common man.  That is the
only point and the vital point towsrds which this House would like to draw
his attention,

I will then draw the Honourable Member's attention to the behaviour of
railway officials towards these third class passengers. 1 have marked, having
myself travelled in third class compartments, how officials, purticularly ticket
collectors and ticket checkers, treat them as nothing better than chattels or
beasts and in an inhuman fashion. Although after the 15th August last a
change is visible the change is too slow to be appreciated, “and it musi move
rapidly. We must believe in the fact that our paymasters are the third class
passengers. Every member of the railway management has to bear that in
mind and accordingly do his duty towards them. 1 happened once to travel
from Kharagpur to Cuttack and 1 particularly selected a thivd cluss compart-
ment; and to my surprise and awe I found that it had no light at all through-
out the journey. I got down at Balasore and spoke to a railway official on
the platform about this want of light in that compartment. But to my
surprise—because I happened to be travelling in the third class—no notice was
taken of what I said, In fact we have been neglecting, and the bureaucracy
which is still attached to us is still neglecting, in a great measure the vital
fact that these third class passengers are our masters. XNot only are they
our masters in the matter of railwavs but they are the real masters of the
Btate and as such the entire State should give them every possible attention.

Then I would urge upon the Honourable Minister that out of the surplus
that he hopes to make in the current budget he should see that very little is
contributed to the general revenues of the State and that most of it is utilised
to bring relief to the much oppressed thjf class passengers. I do not know
what the real difficulties are in achieving this; but I hope that other Ministries
like the Honourable Finance Minister ete., will appreciate such an apprcach
from the Honourable Railway Minister, and the entire surplus will be used to
redress the grievances of these third class passengers.

Sir, I think I have nothing more to add and I once again want to bring
home to the Honourable Min;‘:%:ér and through him to his entire machinery that
if the railways have to function as an instrument of servica to society it is not
the First and Second class passengers who should engage their attention but
the third class possengers who are the real masters of the land,

The Honourable Dr. John Matthai: Sir, T will be brief in replying to this:
It is not, as Mr. Sidhwa apparently suspects, that the length of time that 1
devote to the discussion of u subject indicates my,  appreciation of its
importance. I am going to be brief on this occasion because 1 find myself
ulmost entirely in agreement with everything that has been said; and as far ag_

" pmenities for third class passengers are concerned, I have said moxe than once
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in this House that 1 will see to it that the suggestions which have been made in the
course of today's debute are not merely taken up for consideration but are
implemented. The three points that veed attention in regard to this question
of amcnities of third-class passengers is the question of over-crowding; then
the «question of cleanliness of third-class comportments: and thirdly the
question of proper lighting. Of course the House will appreciate that we fave
our difficulties in regard to these inatters, But cousistently with these
ditficulties, there will be no lack of attention on the part of railwuy adimninis-
trations to see that the suggestions are carried out .

Prof. N. G. Ranga: Would Governiment consider the advisability of submit-
ting u sort of report upon the action they tuke in regard to these wvarious
suggestions about the improvement of the travel conditions of third" class
passengers at every budget session? Nothing has so far been done.

The Honourahle Dr. John Matthai: I do not know in what form my Hon-
ourable friend wants the repgrt, because I will teli the House what is the point
that worries me. The obvious way in which a statement will be made to the
House is the amount of expenditure that hus been incurred from time to time
and the particulsr headings under which the expenditure has been incurred. I
am prepared to do that. But whether® the Honourable Member has something
more than in view. 1 do not know. If my view is correct, we should be
prepared to do that.

My Houourable friend, Mr. Khuandubbai Desai raised the question of
aholishing the first class. We have already accepted that in prineiple and
there also I find myself almost entirely in sympathy with him. I put it not
merely on the ground of its sentimental value. 1t also has certain definite
economic advantages from the railway point of view.

Mr. B. Das in addition to emphasizing all these points, had something to
say about the betterment fund. 1 agree with him that the purpose for which
the betterment funds has been used are purposes which ave somewhat at variance
with the real intention for which it wus started. As far as I am concerned, I
agree with him that we must now get back to the position that the primary
claim on the betterment fund is the improvement in the position of third class
passengers, That I think covers all the points.

Shri Biswanath Das: I have also stated something about the second class
end third class railway stations on the B, N. R. Would he compare them with
the E.L.R.? .

The Honourable Dr. John Matthai: Tt is a question of remodelling  of
stations? As far as that is concerned, it is not a matter in regard to which one
couid produce any immediate results because it depends upon a number of
factors. But the question of the general remodelling of stations, whenever ‘it
is taken up, the particular point the mover raised will receive my sympathetiz
consideration, '

- 8hri Biswanath Das: Cannot you add amenities?

Mr. Ohairmat: The Honoutable Meniber must not proceed any further,
Does Mr, Sidhva wish to pursue this motion?

'le.dn. K. Sidliva: I have heard the Honoursble Ministers reply and 1
am glad,......ooceeerens

Mr, Chaitmén! No speeches please!

Mr. R, K. Sidhva: 1 think the Mover has & right to reply?
Bome HonoOuréble Members: No, no.

Mr. R. K. Sidhva! May I ask one "question for information?
Some Honourable Mambers; No. A
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Mr. Chairman: The Honourable Member will indicate whether he wishes
to withdraw the motion or not.
Mr. R. K. Sidhva: Yes, I will withdraw,

Mr, Chairman: Has the Honourable Member leave of the House to, with-
draw his cut motion? \
The cut motion was, by leave of the Assembly, withdrawn.

Beorganisation of Railways

Pandit Mukut Bihari Lal Bhargava (Ajmer Merwara): Sir, I move:

“That the demand under the head ‘Railway Board' be reduced by Rs. 100.”

« The object of my motion is not in the least to censure the Government but
only to concentrate the attention of the Government on a very important and
vital question regarding our railway system.

Now, Bir, so far as the railway system is concerned, it is the only industry
which had been completely nationalised. 1t is State-owned, it is State-con-
trolled and it is State-managed. Consequently, upon the future of this industry
depends to a great extent the question of the benefit or otherwise of nationali-
zation.

"8o fur as the history of railway administration in Indis is concerned, it has
hud a very checkered history. The first railway lines that came into existence
was in the year 1849, They were the East Indiun and the Great Indian
Pepnngula Railways.  After that a number of companies sprung up in lndia.
They were all incorporated—most of them—outside India in England. But
gradually the State has taken over all these companies and the question is
whether these different lines, the G.I.P., the E.LLR., the B.B. and C.L. and a
number of other lines should be continued tu run as thay have beea running
or there should be a change, and a change of u fundamental character in the
running of this nationalized industry. My respectful submission is that this
very important question has not at all been considered in its right perspective.
The reason has been that so far it was the foreigners who had been at the helm
of affairs of this unfortunate country. But fortunately now we hLave
a national Government. Soon after its advent it had to confront a
number of unsurmountable difficulties. Therefore, there was reason why the
matter could not receive the proper attention. But it is high time that when
we from year to year discuss the railway budget, we should divert our attention
and bring this nationalized industry on a sound financial basis. If you compare,
Bir, the railway system here with railway systems in some of the most advanced
countries of the world, we find that there is & vital difference between our system
and the systems of the great advanced countries in other parts of the world.
Compare for instance our railway system with the railway lines in England or
in the United States of America? But these are the two countries where the
railways are owned by private companies and they are nop State-owned as ib
is in India. But there are other countries like Germany and Italy where the
railways are State-owned as they are in Indis. But if we look at the financial
aspect of the question of railways in India, we find that they stand in great
contrast to countries like England and America on the one hand where the
railways are owned by private companies but are controlled to a very greab
extent by.the State: or with the railway systems in Italy and Germany where
they are completely State-owned. . Every company or railway, whether it be
in the U.S8.A. or England and even the State-owned railways in Ttaly and
Germuny are linble to pay to the State the same taxes that an ordinary com-
pany does. This system has not been adopted at all in India. In the past
there were reasons for it, because the railway companies were all owned by
foreigners and & foreign government Was running the administration of the
eduntry in the interest of the foreigmers. But even w'he:n the State asgumed
vontrol of railways in Indis no attention wes paid to this sspect of the vase.
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There is absolutely no reason why our railway system should not be organised
on a sound financial basis and even if the State is the owner the railways shou'd
be rin on scund commereial lines. Even in the Constitution Aet, Seetion 154
of the Government of India contemplated that the federal authority will run
the system on sound business lines. One of the most important questions
concerning the running of an industry by the State on sound business lines is
that it should not be placed on a higher footing than other private companies
and if other companies are liable to pay central taxes, there is absolutely no
reason why the railway system in Indin should not be liable to pay the same
taxes as other private concerns. If we take the analogv of Germany or Ttaly,
where the railways belong to the State and ave controlled and managed by the
State the taxes that are payable form part of the operational working expenses
of any railway system. Here it iz not so. Here only if there is a surplus in
the railway budget a portion of it goes to the general revenue. ;

Mr. Ohairman: T think the subject is reorganisation. The Honourabls
Memnber will please resume his seat. I think he should confine himself to the
subject of reorganisation. I do not think the subject he is talking about comes
under the scope of this cut motion.

. Pandit Mukut Bihari Lal Bhargava: While T have to bow to your ruling,
8ir, T must point qut_that economising and bringing the railways on to a sound
svetem dpes fall within the purview of reorganisation. Leaving that aside, the
other point T want to make out iz that there is _absolutely no justification that
Fhere should be a-_number of lines and a multiplicity of administrations manag-
ing a number of lines. When there is one central authority there is absolutely
no justification that there should be a separate administration for the G.IL.P..
B.B. and C.I.,, EIR., and a number of other railway lines. My submission
is that steps should be taken by the railway administration to fuse all these
different lines info one centralised administration just as it is in Germany. This
is all the more necessary because of the partition, where our strateg’c position
required the reorganisation of the entire railway svstem. After all in times
of war or emergency we must have a very efficient and well administered railway
system to maintain the communication lines between the different parts of the
country. Therefore these lines should be centralised under one administrat’on:
it means both efficiency and also economy. There are necessarily in the higher
cadre services a number of superior officers who are verv highly paid and the'r
number will be reduced, if the multiplicity of administrations goes. My submis-
sion therefore is that early steps should be taken in the interest of efficineey,
as also in the interest of economy to centralise the entire railway administration
and to bring all the lines under one centralised administration. This will not
be diffieult.

We have also to see, in view of the changed circumstances ‘and the partiton
of the country, what strategic lines from different railway lines should be selected
and brought under n centralised administration for purposes of defence. Ths
can also he done, only if the separate railway administrations are abolished and
a centralised administration is instituted. _ .

Similarly we have also to see how the workshops are to be located so as to
gatisfy the demand for rvepairs of engines, wagons and other rol'ing stock of all
lines. This can also be done if there is one centralised administration. At pre-
sent workshops are not located in such a way as to satisfy the demand from
every part of the country on an equal footing. Some are at a great distanco
and that necessarily tells upon the efficiency.

Similarly we have to see that in the reorganisation scheme our railwayr
become self-sufficent in every possible way, in the wayeof producing ever
necessary materinl from Jocomotives down to spare parts in our own workshops
These workshons should not he located,at one place hut in different parts of th
country in order that the necessary materials may be supplied expeditiously
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The !oqomotive:manufacturing industry in India is still in its fafancy. At pre.
sent it is the Ajmer workshop that is producing engines in a very small number,
Tt is proposed that the locomotive manufacturing workshop which was to be
loented at Kanchrapara is to be located at s different place. [ would submit
that in view of the changed eircumstances in the country and in view of the
fact that the acheme for the manufacture of locomotives has not proceeded
beyond a very initial stage, would the Honourable Minister for Railways re-
consider the position and taking into consideration the changed circumstances
in the country not concentrate this key industry at one particular spot but
create a-number of workshops in different parts of the country, so that they
may be able to.feed all railway lines in time. Particularly in times of emer-
gency it is essential that these workshops should remain located in varions parts
of the conntry. The Ajmer workshop has got the experience and it is the only
workshop that has been producing locomotives in India. There is absolutely
no renson why it should not be improved and expanded so as to produce a very
large number of locomotives especially because skilled and experienced labour
is nvai'able there in sufficient number. Because. another big locomotive manu.-
facturing industry is started by Government in -another place, that is no reason
why this workshop should bhe neglected. Therefore in the reorganisation of the
railways my submission iz that all these lines should be merged and the admi-
nistration should be centralised and the workshop, both for repairs and manu-
facture of spare parts and locomotives, should be distributed at sunitable places
in all parts of the country. My submission is therefore that the cut motion
should be accepted.

Mr, Ohairman: Cut motion moved:

“That the demand under the head ‘Railway Board'. be reduced by Rs, 100.”

Prof. N. @. Ranga:- Mr. Chairman, Sir. this is not a new subject. For
some vears we have been discussing this and sometime ago there was a com-
mittee which was appointed, T think, by Government themselves to suggest
ways and means for the reorganisation of various railways and I remember that
the previous Railway Member gave us an assurance that steps would be taken
to bring about amalgamation, at least as a starting point between the M. and S.M.
and the 8.I. Railwavs. 1 do not know why no action has so far been taken in
that direction. It has been contended in favour of this amalgamation of some
of these railways that such a step would lead to greater efficiency. economy in
administration and also better service to the general travelling public as well
as the commercial interests. But somehow or other this amalgamation has

f heen put off not on'v hetween thase two railways hu’t also bhetween the
B.B. and C.I. and G.T.P. and various other railways similarly situated.

Secondly, if only one were to look at it from a layman’s point of view one
is likely to come to the conclusion or draw the inference that there would he
no need for two special high commands for two railways whose head offices are
situnted in the same city. sav. Calcutta or Madras or Bombay. Of course the
Honoyrable Minister might know more about it than we conld. Onlv this
roming the point of clearing offices was raised at question time and my Honour-
able friend the Minister in charge of this was, T think, rather very particular
that the decision that had alends heen reached should not be upset.

The Honourable Dr. John Matthai: That question was not with reference
io clearing offices. Tt was a question of the amalgamation of audit and accounts.

Prof. N. &. Ranga: T amn coming to _{lmt also. In regard to clearing offices
nlso we want the question to be re-examined.

Coming to audit and accounts, there nlso an amaignma:ﬁinn has been s‘ugg@gtr_.
ed. but the Government does not seem to ‘he very much in f;jvmn- pf it T_\e
would like to Imow why. We were not yiven any esplanation this morning
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beyond being told that ‘the; Government had already come to the conclusion,
after having considered the report of some committee with which they were not
in agreement. Beyond that we did not get any more information.

Then,. Sir, there is the question of the workshops. Each railway seems to
have been developing its own workshops. There has been an impression that
an economy could be effected in the number as well as in the size and working
of these workshops if there were amalgamation between a number of these
railways.

Simi'ar hopes have been entertained by people who have pleaded for re-
organisation in regard to loco sheds. We are also assured that we can have
a better administration if there were to be zonalisation of the high command
and regionalisation of the local control of these railways. I not quite so
sure whether these suggestions are really tenable. I would likem:ine Honourable
Minister to examine these things because we are all laymen and it is very
easy for us to entertain any suggestion that may be made by anybody or that
we come across, but at the same time we might not know whether that particular
suggestion is really feasible or not. -

Then there is the question of the gauges and railway rates. In regard to
tho gauges it strikes one that if there were to be one particular gauge all over
the ecountry, it would certainly conduce to economy, better working, quicker
service and cheaper rates. In view of the fact that almost all the important
railways have already come under the control of the State, T would like to know
the practieal difficulty that Government finds in bringing about uniformity in
the matter of this railway gauge also.

Similarly, in regard to the railway rates, if we are to work out the telescopic
rates T arn sure it will be easier for the Government to have the same gauges
and also this amalgamation, :

Lastly, if Government were to implement their own policy of charging lower
rutes for raw materials, both agricuitural and industrial, and higher rates for
eonsumer goods and manufactured goods, amalgamation of these railways and
their reorganisation would certainly be helpful.

These are some of the points that have been suggested to us as being con-
ducive to economy. I think it is high time that Government should either
appoint an expert committee or should depute one of .their own members of the
Railway Board to study this problem in the light of the present circumstances’
and then come back with their suggestions not so much to the House as to the
Railway Finanee Committee of which you yourself, 8ir, are a distinguished
member—and then explain to them the various steps they have proposed to
take and the reasons therefor. I hope the House realizes that this is mot a
topic on which one could afford to be dogmatic or sure of the utility of one’s
own suggestion. It applies also to the Honourable Minister as well as his
Department, But it is well worth the while of the Department itself and the
Honourable Minister to consider these suggettions and {0 moaks the necessary
enquiries at an early date.

The Honourable Dr. John Matthai: Sir, three main lines on which the re-
organisation.should be made have been suggested. The first is thot Railways
should be run on more commercial lines. What apparently the mdéver meant
by it, as far as I could gather from his remarks, is that the railways should be
rn by a semi-independent public corporation like the statutory Federal t'lu“ﬁho-
rity contemplated in the Government of India Act of 1885. That raises a
question of policy, Sir, on which you will appreciate it is quite impossible for
me to make any sort of announcement today. .

The next re'spect in which reorganisation has been suggested is that the
existing railways should be regrouped. That in principle is something which
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we have accepted. As I bave, I think, already told the House, there is an
officer now on special duty examining the basis on which the railways goncerned
with the partition .could be regrouped—the E.I., O.T. and E.P. Railways. I
am expecting this Report very shortly, and I hope to be able, after due consulta-
tion, to come to some conclusions on that.

As regards the advantages of amalgamation which Prof. Ranga mentioned,
I am in agreement with him. It does result in a reduction of the overhead
expenses and would also lead to various administrative and operational con-
veniences. .

B -
As regards the question of regrouping the Madras and Southern Mahratta
Railway and the South Indian Railway, although we have come to no decision
on that point, my intention at present—I am speaking quite provisionally—is
that when we have come to a decision about regrouping of the railways which
is now being investigated, is to take up the question with regard to the
M. and 8.M. Railway and the 8.I. Railway, and I hope to do that at a fairly
early date.

Then Prof. Ranga raised the quesfion of gauges, which is fhe third main
point raised in the course of the ﬂebate. There are undoubtedly advantages if
we can get & uniform gauge started in the ccuntry, but that advantage has got
to be balanced against the very serious disadvantage of incurring the heavy
finaneial expenditure involved in the changing of the gauges over a very large
part of the Indian railway system. The question that we are faced with is,
considering the very urgent demands in respect of capital expenditure which
we have got to meet, do we want o incur the huge initial expenditure involved
in the readjustment of our gauges, or would you reserve the funds available
for railways for other and more urgent purposes? That really is the issue with
which we are faced. Personally I am inclined to take the view that for the
present it is better that we reserve such funds as are available to us for much

more urgent purposes.

Prof. Ranga asked me why Government decided against the amalgamation
of audit and accounts. We decided against it because all the expert committees
which have gone into thiz question have been unanimously against amalgama-
tion. The obvious reason'is this. In an ordinary industrial concern you have
a Chief Accountant who is part of the organisation of the concern, but when you
want +an Audit of the accounts you go to an outside agency. That
is the principle which has been followed in regard to railways and
1 think in principle it must be accepted as sound. Since Govern-
ment in taking this decision have simply followed the decisions arrived at by
a long string of authorities—very highly competent authorities—I think the
House will appreciate that Government have by no means taken any rash or
precipitate decision.

Pandit Muokut Bihari Lal Bhargava: ] beg leave of the House o withdraw
the cut motion.

Mr, Chairman: Has the Honourable Member leave of the House to with-
draw his eut motion?

The cut motion wss, by leave of the Assembly, withdrawn.

The Assembly then adjourned to a Qugrter to  Elsven of the Clock on
Monday the 28rd February 1948,
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